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Equally the Regional Provident
Fund Commissioners have also been
urged to see that the arrears are re-
covered as well as possible and ex-
peditious action taken. I think if the
hon. Member makes inquiries in the
Calcutta office itself, he wil] motice
that there is a ccnsiderable improve-
ment and the accounts have heen
cleared to a large extent. Though the
outstandings in the Calcutta office
are of a high order, still there jg a con-
siderable work. that has been done
and I must thank the employees and
also the trade union leaders who have
‘helped us in this regard.

MR. DEPUTY-SPEAKER: The
question is-

“That the Bill further to amend
the Coal Mines Provident
Fund Family Pension and Bonus
‘Schemes Act, 1948, the Employees,
Provident Funde and Family Pen-
sion Fund Act, 1952, the Wealth-
tax Act, 1957 and the Income-tax
Act, 1961, be taken into considera-
tion.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now,
‘C ause-by-Clause discussion. There
are no ameandments given notice of.
‘"The question is:

“That Clauses 2 to 41, Clause 1,
the Enacting Formula and the Title
stand part of the Bill”

‘The motion was udopted.

LClauses 2 to 41, Clause 1, the Enacting
Formula and the Title were added
to the Bill.

SHRI RAGHUNATHA REDDY: 1
‘oeg to move:

“That the Bill be passed.”
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MR. DEPUTY-SPEAKER: - The
que_'stion is:l _
“That the Bill be passed.”

The motion was adopted.

. .

—_—

14.31 prs.

ESSENTIAL COMMODITIES
(AMENDMENT) BILL—Contd,

' MR. DEPUTY-SPEAKER: Now
we take up further consideration of the
following motion moved by Shri A.C.
George on the 24th August, 1376
namely:—

“That the Bill further to amend

the Essential Commodities Act, 1955,

- as passed by Rajya Sabha, -be taken
into consideration.”

Mr. Bhogendra Jha was on his legs
on the last occasion. He is not pre-
sent just now,

SHRI C. K. CHANDRAPPAN (Tel-
licherry): He is just coming. You
may cal] him again,

MR. DEPUTY-SPEAKER: There i3
some procedural difficulty if a member
does not resume his speech. If he
does not resume hjs speech, jt is taken
that he has concluded his speech. And
if he is given a second chance, it will
amount to a second speech on the same
Bill. Therefore, that will present some
procedural difficulties.—Now, Shri
M. C. Daga.

W AW AT G () © IUEAE
wg1as, ugena W12 faw arq %7
@ uh weww 2 fw 3w H Sftad &7
LiAvE IR0 STAEAAT HT H@T
¥ AT agraral o famus ) §ow
TG FEAT A5G0 §--7a FAT W 32
wq § ¥ 73 995 W@ A1ai g al gW
&Y 98 warq famar g f& 72 Usa w0
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[t ez =)
fawg & w9 faafa &7 ardr &
3 awai e fai T &, ¥fFs w1 S wa
RITIAT @ & 48 FAOT @I TATA
ST &Y & AR g% gRARea Usqy
F FIN AN, GEEIE & Aq® T AT Tafo
€ro Wlo® &gw T TA F'HA FT LHT
7 grM--a8 I @A Fr aTG §
FIAF AT W F SUIIT § SHIAT FH1T ST
axy & @few gt o & fw g5 wmaAr
¥ BR-BIE FATAATR, BIE-BYZ Seraw
T Flor I SEIAT GG § 9% S§TH
8, AwTeTEr gAY saray grA gy srdv
g | wrr =18 faas #7714, afET
THT SIS GTed %F wA@a g (v W
a5 WT% & 17 HHEAT ga FT S04, A
nANT Tz AT § faw &1 & av ug
dmal § i T FgAl & Smar SETET
wAY F gz St 1 F wiw ¥ ag
aOE ATGFE W g--9T WAl &7
gver & facvor w@ gar & a1 gw quT
GRAG & {4 OF #15 & arf pH R
et &1 fagor w7 A, afeT §
A FIAT T1gaT § F 37 F1A1 % Ifex
BIE-B1E  FAHATY, BIZ-BIZ WIER
atw @1, frars w1 zgd om, g
# 93 W06 8 AT Frwwrar F fenrs
@ik & o°F aga wurar faawd woad
agdr & | § aY ug A5 wamat g & ar
MATWILUIRFTAFT AT A A &
aa a1 715 fawme w8 <M, aw wé
ar<dar gut & far GF FraAT F wa
BIE-BIE AT FT LA} IFH T2
AT 98Y & Wi AiE § § i w8 fow
aret & ) tafed & @Y ug s1gaT £ far
THIT AR ET ST HICUTT 4T G=T7
TGR 1A H W @ W ST iy a1
frRarat #1 &% fawes g1 S5t )
T O GF0T FT AT 3G |

A new section 6E is being inserted
providing for the eourt concerned
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from getting any order passed “with
regard to the possession, delivery,
disposal or distribution of such pro-
perty”. »

FATCT F HAIGT HAN §F TR
arfesd F1 a1 3 47 &

No civil court will be in a position
to pass any order.

& g6 f6a ¥ gra # & &, utho
o %gmﬁ({%?o 2o HTo Et?ogm"a'
gl & | ®YE IT9 AT A WA 4T AT
& ST FIgAT g AV IAET § HHFT
gFq & |

He will not be allowed to go to the
court of law and get an injunction,
You have debarred him from going to
any court of law.

# wraar g fF @isr F kT v
TET AT § | IF LA ¥ WAL F
HITH| HATS AT QT §, NWT a1 @
& T gaF saq % faar sar § @

You will debar him form going. to
any court of law.

fafast SwfisT #re § gz =yaear @
f& waT F1€ @AFe §de w9
¥ F1gT 5T FT FTH H@T § T 6%
faars seiFgas & qoar &1 w9
fodi maddz gaz ¥ faars w18 g
FINA AET &1 FFAl 1 FA Q@
qrEad  HGA Tg URGE! H e
FAZ R IATE | TAKT FEIANT &1 A
2 | 79 S 68% §IE § I aHA6
w1Aw TE gl & | AfFT A7 8L
gFAAIT & TAG! aga gt | IR
o6z HEGU F1 (AFIT T7AT G2 |
IA%1 Afgql, UHTSTH A%G I 9
fRar T B |

According to the provisions under
Sec. 3 (if) of the original Act, books
of accounts and documents seized un-~
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der the Act are to be returned to the

persons from whom they had been ard ? HALATER Aew w7 A

seized. It is not proposed to retain oI 3F JET TIAHIA B! HIIAT
the earlier documents and to empower Fifwdr | ¥feT 73 grag @ g fgx

the affected persons to make copies for

their owen use. UHr ®F Fq1 39790 & Famd Tt S

qRATAT &Y ) ERVRAT H €E A e oA
ATT JawT 4 g @ wiw GlEwgs FT FET X SART AGT SrAATr v

FET A1 A9 Fg feqar g 5 w9 FTUT BHAT |

AZAT WeT FL AT\ AT EI W T3]

affd AT gargz IHw § A I Tq IEAN FAT FAC AT P OF
d 71 PR FT a8 W9 IR A Freawi ¥ i w1 A 2 Frar o
AN | Tadz TFAEE FOATH! a1 # Freaw & wgAr § 5 Iy

a'i%csrsgw T w4y Iy 9 %‘)Nﬂi wer am ax fer wrar 2, 105 w0
A e IfFag a3 FTO TR A ¥ W@ & | wiwa A 3% B aw 9
R HAT SYGTGT ATA[ A AT F A7

Relevant documents seized under the A1 SEET FIAT T@T SN AT QAFETL
At are secuied o beseturmed to e e e 4 121 A T
the original documents. 1 HIT WA T F193 5 FE F G
fafaq Few ¥ 99 F5 orar g1 ar Frawr A8l @1 ag Sfaa "€ & 1T
UF I IFF AT AT AR F AR A stram Agarg 5 s fee SFTT E
T 334 Tidz o T BT A ST IEE( 91T TT FAT [z g7 39
FiT A AT A FAPET FOX THAY AT FHA AR FS A, AT FAqeT

Fi ZZFHT BE-B12 A LT F1 AT

W @ w7 faar g A
2 Z7 forae fagas g, MT R

In page 3, cl. 4, what is this first am-

endment? You remove the words ‘if g a8 FL A, BT AMSH A1F H(Q
satisfled. Frgg wag At FF s T ?
faeal 1 2981 31 72 | T® FAA F ACH WGF FHE FIH-

Instead of ‘if satisfied’, you want to Frfeat 1 gu MEawa  faar
put in ‘may, if he thinks it expedient

He cannot be prosecuted in any court

to do so'. neither can we go to any court of law.
#T A0 97 Jg qLIqT FIAT ? TH THITF FAF # T 07 TG0 A )
W W ¥ Tl fF TT fee waeT HIT FAGT Gl g1 § BiE FEIFTHI,
7 giwedz #Y AfeedTNA @ wra f B AT FT, FAHT THATE T |
qEH gifeT &
T EJ“« Ly Ir*‘;':m?% MR. DEPUTY-SPEAKER: I would
™ ’»'fz’fﬁ a1 35% fadrs FraamE like the pleasure of the House with re-
w0 HFA A | ma 7 FEa g fF A8, gard to allocation of time to speeches.

e ~ n When we started on this Bill, we had
F591 T , We
b f'@.’q T EH% A a balance of 2 hours 45 minutes. Shri

FiaFTT AE0 37 AT | FAT 7T A= E Daga has taken almost 15 minutes.
f= 7% FIA FYFTT FT & I o we@T That leaves us a balance of 2 hrs. 30

- ~ oo : minutes. I have got 14 speakers on the
I awdl gy mtﬁ‘ ? & wEar :’5% wq list. Even if I give ten minutes to
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[Mr. Deputy Speaker]
each, it means 2 hrs. 20 minutes, That
would leave the Minister barely ten
minutes to reply. Sgp I would reguest
members to kindly keep that in mind.

BHR] K. C. Halder,

SHRI BHOGENDRA JHA (Jaina-
ger): I had enquired and..

MR. DEPUTY-SPEAKER: You know
the difficulty.

SHRI BHOGENDRA JHA: I know.
The earher Bill had coHapsed ...

MR, DEPUTY-SPEAKER: No, there
i some procedural difficulty. We
cannot change the rules like that.

SHRI BHOGENDRA JHA: You are

MR. DEPUTY.SPEAKER: No, no;
the rules cannot just he changed like
that.

SHRI BHOGENDRA JHA: I have
no grievance. I can speak after him.

MR. DEPUTY.SPEAKER: This is
the least 1 can do. I had explained
to Mr. Chandrappan the position.
When a Member was on his legs and
he was called and he did not resume
his speech, it is taken that he has
concluded his speech. 1f the Member
comes up subsequently and seeks an
opportunjty to speak on that Bill, it
will be a second speech allowed to
him on that Bill and it is not permitted
by the rules. That is the position.

SHR] BHOGENDRA JHA: Yester.
day the Minister was there; 1 wag not
speaking: the Minister simply asked
me: you begin now; tomorrow you
can speak. That was his trouble
yesterday. Mr. George was there.
It was because of his insistence the
Bil} wag taken up.

AUGUST 28, 1978

MR DEPUTYBPEAXER: 1t s
between yYou and Mr. George; the
Chair doeg not come in. Shri Krishna
Chandra Halder.

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Deputy-SBpesker,
Sir, the Essential Commodities Act
was first passed in 1955. The objective
of the Bill was to have g State contrel
on production, procurement, distri-
bution of essential commodities among
the poorer sectiong of the people and
while doing =0 to maintain price
stability by regulating trade and
commerce of these commodities. There
are G1 items in this list which are
essential for mass consumption like
foodgrains, sugar, kerosene oil, edible
oil. textiles, etc. Unforiunately, right
from the very beginning of the
introduction of the Bill because of
Government’'s lack of intention to
implement it rigorously the prices of
all these essential commodities have
been golng up year after year and
even corrupt practices continued
unabated In the year 1874 the Act
of 1955 was amended on the recom.
mendations of the Law Commission,
The Commission had suggested penal
measures and these were incorporated
into the Bill to strengthen the hands
of the Government to check hoarding,
profileering, black wmarketing and
other allied malpractices. Today we
are amending the Act of 1974 to
infroduce provisions which the Gov-
ernment feel will further strengtben
their hands and ensure better distri-
hution of essential commodities among
the masses. On behalf of my party,
the CPI. (M). I welcome thiz Bill
but while doing so let me sound
8 word of caution to the Government
that mere legislative change will not
yield the desired result unless thers
is a fundamental change in Govern-
ment's outlook and ity economic

Whenever we talk of distribution of
essential commodities at reasomable
price among the pecple the Govern-
ment feel that the job s well done

*The original speech was delivered in Bengall



205  Essential Commodities BHADRA ¢, 1008 (SAKA)

if they ¢an be made effective in the
metropolises of Calcutta, Delhi
Bombay, Madras, Kanpur, eic. But
can we reslly ignore the millions of
village folk and the vast multitude nf
the population 80 per cent of whom
live under poverty line and whose
need for these commoditiey deserve
to be given priority over other sections
of the society. I am afraid the
Government have not dome much in
this direction. The Government have
passed Acts one after the other but
they wwere not implemented to fulfil
their objectives. The country is
passing through an emergent situation.
Two emergencies are running con-
currently in the country today. The
MISA has given unlimited powerg to
the Government to deal with the
hoarders., profiteerg and black mar.
keteers rightly and squarely to main.
tain the price level and make things
available to the common people. But
what do we really find? Have the
Government really succeeded in living
up to their professed objectives of
price control? On 25th of June, with
gremt fanfane and publicity the
Govermnment celebrated the anniversary
of the introduction of emergency in
our country. While the Government
was jubilating over the gains of
emergency, the prices of essential
commodities kept soaring highh much
against the publicity of sguccessful
implementation of the 20-point pro-
gramme. It was really an irony that
priceg of some of the essential com.

modities should rise when the Govern-
ment claimed that there was a
bumper crop and there was enough
in store to keep the price line under
check, Let ug take the case of edible
oil. It was the Govermnment's claim
that there was a bumper crop of
ground nuts and it was estimated to
be 16.0 lakhs tons. Only a couple of
days ago we discussed a calling
attention motion in this House during
the course of which it was pointed
out that the price of groumd nut oil
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Rs. § after emergency was introduced
but today it is selling for Rs. 7.40 per
K.G. This year we have a record
production of wheat in our country
and the estimate is in the neighbour.
hood of 114 million tons. Despite this
good crop neither the producer nor
the consumer has gained anything.
There was a time when the cultivators
of Punjab had to sell their wheat for
Rs. 75 per quintal and it was truly
a distresg sale as there was none to
lift their produce  Much later the
FCI came into the picture and offered
the cultivators Rs. 105 for one quintal
of wheat., Today the open market
price of wheat in Delhi is between
Rs. 185 and 180 per quintal, Where
hag the profit gone and who has
appropriated it? The potato growers
suffered equally in the matter. When
the new crop came in the market in
U.P. the price offered to the cultivators
was between Rs. 12 and R 14 per
maund. In West Bengal the cultiva-
fors got Rs. 18 per maund. But goon
the whole procured potatoes were
put into the cold storages and the
price started rising high and today In
Delhi potato is selling for Rs. 1.20 per
KG. In this way the cultivators are
still being cheated and the hoarders
and black marketeers are making
huge profits while the Government
keeps on harping about the gains of
emergency. In the similar way the
jute pgrowers were also exploited.
They did not get the remunerative
price of their produce, Nasik is a very
important centre for onions marketing.
Today the cultivators have nearly one
lakh quintals in their stock and they
are pot getting a remunerutive price
for their crop. The representatives
of the onion growers had come to
Delhi. The Deputy Leader of our
party Shrl Samar Mukerjee, had
taken them to Mr. George, the
Minister. I do not know what has
happened thereafter but it is a fact
that the Government was eamning a
good profit through export of onion
at the rate of Ra, 300 per quintal
Simflarly theve was a bumper crop of
mango but the people did mof have
enough to eat because most of # was
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[Shri Erishfia Charidra’ Halder]
exporied to. foreign countries te earn
foreign exchange. Thus .the Govern.
ment, it seems, have embarked upon
a policy which is export oriented.
This is giving, no doubt, profiis to
the Government but the share of the
profit iz not perculating to the
cultivators. Let us take pulses. In
Delhi the price has gone up between
30 per ceni to 70 per cent during the
last one week. In West Bengal, there
is a great scarecity of fish because of
lack of imports fram Bangladesh and
the prices have gone up so high that
it has become virtually impossible for
the cammon man to afford it, Mr.
Deputy-Speaker, Sir, you also relish
fish and know what it meang to us
and you can well realise our plight
than anybody else. Therefore, Sir,
without detailing the list any further
where price rise has taken place
during the last one year It would be
sufficlent o say that the Government
have not been able to hold the price
line and relieve the people of their
dificulties. As I have already stated
Bir, we appreciate the spirit of the
Bill and in pursuance of this 1 would
urge upaon the Government to ensure
that after the present Bill is passed
they should be able to show real
achievements in regard to procure-
ment and distribution of the essential
commodities to the people at a reason-
able price instead of saying that they
have succeeded in holding the price
line in general

I would not like to say in Aetail
about the various provisions of the
Bill. The time is short and the hell
has been rung. I would only deal
with thaf clause of the Bill wherein
power Is sought to he given to the
Assistant Collector and even the
S8D.0. for conducting searches in
place of the Collector who alone was
empowered to do it earler. Anmnother
provision has also been made in this
Bill whereby the action of officers
conducting raideg cannot be question-
ed ih the courts of law. I must say that-

this provision of the -Bilk iz not free -

fromy being 'misused by an urperupul. .
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ous officey, with may handss the amell-
cultivators - for his persomal| gaine -
beczuse he knows that he i3 Immune .
from legal action. [t is very mecessary
therefore that the Goavernment should
keep a3 watchful eye on such elements
and see that thiz provision of the Bill
is not misused.

In the end I must say that while
the Governmeni speakg of penal
megasures, mixed economy and socialis.
tic ideologies, they by their own
actions are supporting a capitalistic
economy in our country. In the
Socialist States of USSR, Rumania,
Bulgaria and even in China there has
been no price rise for the last two
decades, Today the Government Is
thinking of bringing about a thorough
change in our Constitution. The
preamble of the Constitution is sought
to be changed to include the words
‘Socialism" and “Secularism" hut
I can tell the House very honestly
that these verbal changes can never
introduce soclalism in our country
unless there is a sea change in the
Government’s policy in regard to the
economic matters The members of
the Congress party can flaiter Mrs
Gandh 1n hyperbolic terms, they cuan
praise the 20-point programme to
please her but these cannot bring
down the prices unless the economic,
and the political philosophy changes
and the State structure is changed all
together ‘While supporting the spirit
of the Bill I must conclude by
cautioning the Government that if
they really want to achieve success,
they have to change their outlook and
philozophy.

SHRI Y. 8 MAHAJAN (Buldana):
Mr. Deputy-Speaker, Sir, I rise to
support the Essential Commodities
{Amendment) Bill. Cerfgin amend-
ments to the original Act became
necessary because of the experience
gained during the last one and a half
vears. The original Act provided for
the regulation production, supply
and distribution of essentia] commodi-
ties, The Ameodment Bill : preposes
that- the pawgra of the Collegtor may .
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e exeraised by an Additional Collector
nt -other officers, not below the rank -
of a Sub-Divisional Officer, il so
Further,
it protects the officers exercising the
powers under the Act from malicious
and vexatious proceedings, These
provisions have become necessary to
intensify the drive against hoarders,
blackmarketeers and profiteers.

The experience of the price rise
during April, May and June this year
has given us a big jolt and it has
shown that the hoarders and profiteers
will take advantage of any unfavour-
able situation. The monsoon was late
thig year. So, in spite of the bumper
crop of fondgraing and the groundnuts,
‘the prices were pushed up to an
appreciable extent Timely action by
the Government succeeded In bringing
about again the downward trend of
the price level.

15 hrs,

I am glad that the Government has
come forward to make the provisions
more stringent than before

Section 3 is sought to be amended
to provide that a levy order issued in
relation to foodgrains, edible oil-

vseedg and oil may fix. on a graded
basis, the quantity to be sold by the
producers, having regard to the area
held by, or under the cultivation of,
the producers. This change was
necessitated by ihc siriking down of
levy orders by the Orissa High Court

Finally, the Bill provides for the
procedure and criteria for fixing the
price in the case of levy or foodgrains,
edible ollseeds and oil.

The Bill is a major amendment of
the priginal Act, and eeeks to put on
a strong and sound basis the
administrative structure necessary for
it4 smooth functioning. by increasing
the powers of the Collector and other
officers as regards levy knd price
fixabion’ and ‘by’ protecting them from
maitidus and véxaflous proceedings
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We have been trying to bufld up a
public distribution system over a large
number of years, Recently the
problem acquired great urgency as a
result of the inflationary spiral during
1972—74. Not only did we suffer from
acute iInternal shortage of essential
commodities, but also from raging
inflation outside in most of the
countries of the world. Only as »
result of very severe and even
draconian measures could we succeed
in containing inflation and bringing
down the price level. This was a
heroic task., It was as difficult as
lifting onesel! by one’s own boot
straps. Simultaneously with credit
control and distribution of foodgrains,
elforts were made to raise production,
and the result was that we had a
bumper crop last year and prices In
the market remained at a reasonable
level. But during the last one week
prices have begun to rise again.

The object of our economic policy,
namely growth with social justice
cannot be achieved unless we have a
proper public distribution sysiem on
a permanent basls and Government
takes responsibility for making avall-
able essential commodities ard articles
of mass consumpiion at reasonable
prices. The well.-being of the common
man cannot be left to the free opera-
tilon of the forces of gupply and
demand. Government must develop
proper techniques and instruments
for making the policy eflective.
During the last 15 or 20 years we
have often improvised a public distri-
button system and then dismantled it
when the crops were good. Thig has
happened three Ymes, I hope this
will not happen again. The publie
distribution system cannst be, as the
hon. Minister once said, a fire-fighting
operation. It has to be on a perma-
nent basis. It must also cover the
whole gamut of operations, wiz
procurement, transport, storage and
distribution. Hilly and backward
areas are at a dissdvantage ab they
aré relafively Maccessible and trans.
port expensés are heavy. 8o, Govern.
ment has T5 ses IMat The Drices of
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Bince co-operative institutions belong
to the people and are democratic,
tbey should be the main agency for
the public distribution systern It is
true that there are some at the taluk
and distriet levels which are very
badly managed The management is
often corrupt and fraudulent Severe
action should be taken against them,
but in general the co-operative system
should be used We should have no
objection to using the panchayat
authorities, local government institu.
tions and even private agencies where
necessary and convenjent

To stabilise the prices of essential
commodities Government has to see
that the prices of their inputs are
stabihsed Since most of the essential
commodities are agricultural products,
we have to see that the prices of
fertilisers and pesticides are stabilised
But in the last 1§ years while the
prices of agricultural commodities
have come down by 40 per cent the
pricegs of fertflisers pesticides and
other inputs required by the farmer
have not gone down to the same
extent The same applies to manu
factured commeodities Some manu
factured commodities are 1n demand
and they are produced for mass con
sumption The prices of inputs
required for the manufacture of such
commodities should also be stabilised
If we control the priceg of all com-
modities then we have to have an
ordered economic system under which
you will have an integrategq and
regulated price structure which can be
the only basls of stabilily.

The public distribution system Is,
after all a system of conduit pipes.
No distribution system can bv itself
increase the supply except fo the
extent that it removes black-marketing

AUGUST 18, 1978
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our economic poliey smphasizes pro-
duction and makes gure that
production increases continuously at a
reasonable ievel, the public distribution
system cannot be successful

Lastly, 1 would like to say a word
about the remark made by Mr. M C
Daga, that in our recent legislation,
we try to avoud the jurisdiction of
the courts Once you go to a court,
you have to go the district court, the
High Court and the Supreme Court.
It becomes unmanageable It takes
Yearg to decide a small thing There-
fore, our policy has been, in the case
of economic offences to remove the
power of judicaal guthormties It is
with this object that we have vested
powers in the CoMector and his
officers 1 hope this will be under-
stood and appreciated by the hon
Member of the House

SHRI DINESH CHANDRA GOS-
WAM]1 (Gauhati) Mr Deputy-Spea-
ker Sir I take my stand here to sup-
port thig Bill which seems to have
received almost the unamimous sup-
port of the House except some com
ments from my hon friend Shn M C
Daga

The amendment of the Essential
Commodities Act as ] see 1it, which
has been brought forward has been
necessitated because of certain deam-
sions of the court and also because of
the experiences of the last few years
It appears undoubtedly that we have
been called upon to make amendments
to almost all our legislationg 1n re-
cent times 1n large numbers But pro-
bably that cannot be avoided because
we are passing through a very difi-
cult time and also at a time when
far reaching changes are taking place
all over the country

We cannot but appreciate the fact
that in this country the food bill
constitutes the major share of the
budget of an individual The rise in
prices not only hits hard an individual
but it affects the social economic and
political situation in the eountry.
Therefore, it is incumbent upon the
Government to take all sleps to see
thad the prices are hapl at contzol be-
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cause if we can keep the prices of
essential commodities at contro]l, we
can not only give rellet to the com-.
mon individusl but we also bring
order in the political, economic and
social fleld. It is in this sense that
any stringent measure like this will
have to be appreciated even though it
may cause hardship to some indivi-
duals. It is a question of the choice
between the hardship to some indivi-
duals, even in some stray cases injus-
tice to some, and the relief to a vast
majonty of people, In such a case,
obviously, the choice will be in favour
of the rehef to a vast majority of
people. Even though the measure may
have at some time or other caused
some hardship to some individuals,
we cannot but help in supporting this
measure,

The amendment to Section 3 has
become necessary, 1 feel, because of
the decision of the Orissa High Court,
if I am correct, where the levy of
foodgrains was successfully assailed by
parties on the ground that Section 3
deals only with stock in hand and not
in the flelds. The original Act, in Sec-
tion 3, says that the Government will
have the authority to hold stocks.
That was interpreted to mean that you
cannot procure essential commodities
or foodgrains which are in the flelds
because those are not in the stock.
Obviously, to get rid of these difficul-
ties, this amendment has been brought
forward. The procurement of food-
grains must be an essential thing of
the whole system if we want to con-
trol prices, In the circumstances, the
Government has been called upon to
bring this amendment,

In fact, this amendment, to a cer-
tain extent takes away the strength
of Mr. Daga's argument of barring the
jurisdiction of the court. We feel
that, in such matters, the court need
not have taken such a technical view
of the matter divorced from the real-
ity. Such technicalities, I feel, put the
Government and the entire country in
great difculties. It will be better if,
in these matters, we can take a lberal
inferpretation. But unfortunstely in
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some courts, we bave not seen that,
and that has necessitated the change
in pection 3. 1 welcome the change.

8o far as the other amendment to
section 3 is eoncerned, a provision has
been made that if a party from whom
books of account are seized so desires,
he can make copies of the same. Mr.
Daga has raised an objection to it, and
1 feel that Government should have
another look at it. Now the position
is that, if books of account are seized:
from me, I can make copies of them,
but the point is that the books of ac-
count may be seized from me only for
a particular purpose—only two or
three pages may be necessary, Why
can we not make i1t otherwise? If the
books of account are seized, the officer
concerned can make copies and those
copies may be made admissible in
evidence. Please see the difficulties of
the party, A voluminous book of ac-
counts will be seized from him,6 and
the case involved may relate to only
one to three or four pages. The entire
books of account will be taken away
by the officer concerned and the party
has to make copies from 1 to 50 or so.
The entire procedure can be simplified
if a prewision is made otherwise. In
such a case, the relevant extracts may
be made by the officer concerned and
those may be certified and used in the
evidence. In that case, the necessity of
the party baving to make copies of
all the hundred pages or so will be
done away with. That, I think, will
also take care of the mischief which
Government is trying to protect that
is, that subsequently when the books
of accounts are produced in courts,
there is scope for interpolation and
changes may take place in the books
of account , ..

AN HON. MEMBER: There is no
provision to take certified copies.

SHRI DINESH CHANDRA GOS-
WAMI: I feel au amendment of a
different nature can remove the hard.
ship or do away with lot of injustice.
Otberwise, I support it. Today the
porition is that there iz lot of scope for
interpolation. That can be done away
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with by a difféerent amendment, not
by the amendment which has been pro.
posed now

21§

There has been an effort to ration-
alise the prices 1 do pot know why so0
many types of prices have been fixed
1 fell, that we can further rationalise
because as I see, the different kinds
of prices will give scope to lawyers
Why not sumplify the whole procedure?

Now, the junsdiction of the court
has been barred in cases where the
goods will be seized or confiscated Un
der the provisions of the Essential
Commodities Act 1f goods are eonfis-
cated, a person hag the right of appeal
fo a judicial authority appointed Ly
the State Government One unfortunate
omassion in the Bill 15 that we have
not at all prescribed the terms or
conditiong of the judicial guthority It
is leit to the vaganes of the State Go-
vernment as to whom they can appoint
as tbe judical authornity Now we hav~
taken away the powers of the court
We support 1t But at the same time
we should take care to see that per-
sons of real integrity and independence
are placed 1n the judicial authorty
‘Therefore, there ghould be some gude-~
lines in the statute itself to see that
only this type of persons will be in
the judicial authority

Another thing which we have to
notice 18 t'us Today if a collector sei-
203 and confiscates & person can AD-
peal under the provisions of section €
to the judicial authority and the de
eision of the judicial authority under
the amending Bill cannot be assmlec
in a court of law But f no order of
«confiscation 1s passed but only an or
der of seizure 1s passed, then the per
son has no right of appeal to the judi-
cial authority Section § of the Act
says

“Whenever any essentlal commo-

is slzed in pursuance of an or-
::?mude under Section 3 in relation
o, the Collector or as the case

ehby ‘e, the judielal authority ap-
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pointed under section 6C shall have,
and, notwithstanding anything to the
contrary contamned in any cther law
for the time being in force, any
other court, tribunal or anthority
shall pot have, jurisdiction . *

I can understand that when you have
given a nght of appeal to a judieial
authority, you take away the power of
the court in order to avoid multiph-
city of forums provided you constitute
the judicial authority with persong of
integrity But what about those cases
where only orders of seizures w 1l be
passed and there will be no orders of
confiscation” There I have no right
of appeal to the judicial authority
There I am entirely at the mercy of
the Collector The Collector’s orders
are meant as final under this ameni
ing Bill If the order of seizure 15 made
appealable to the judicial authenty I
could have argued reasonably, ‘Look
here There 18 a forum in  which you
can go and challenge the order of the
Collector and there 1= no reason why
that forum will not act judicially Bu't,
here, 1n case of seizures the Collector
hag been made the final arbiter of the
whole thing and I do not welcome
such a provision where such vast no-
wers are given to the Collector There
fore I feel and I do not mind your
taking away the powers of the court
but when you take away the powers
of the court therc should be an alter-
native forum where an aggrieved per
son may go It 1s alwavs Jangerous
to place all the eggs 1n one basket It
15 always dangerous to vest every
power with one admimstrative gutho-
nty Afterall human beings as we are
we may make bona fide mistakes and
we may make mistakes otherwise also
angd 1t is in the filness of thines that
one should be given a right of appeal
You may not lke to give it to the
court. Even though you have given in
case of confiscation the power to the
judicial authority in the case of
seizures also such powers should be
given Otherwise 1 fee]l, knowing the
situation in this gountry as it is giv.
ing too much power fo the Collector,
when you have brought in the definl-
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tion of ‘Collector’, the Additional
Collector and such other officer, not
below the rank of Sub-Rivisional
Officers, will only create a scope for
corruption and, therefore, 1 feel that
you should take care in that direction
also....

SHRI P. G. MAVALANKAR (Ah-
medabad): Then, which jg the other
authority?

SHR1 DINESH CHANDRA GOS-
WAMI: The provision as it is uptill
now is that in the case of a confisca-
tion of goods by Collector, one can
appeal to the judicial authority
which is appointed by the State Go-
vernment. Now' we have said that an
order made by the Collector or the
judicial authority is not appealable.
Uptill now the courts have the power.
Speaking for myself, even if you take
away the powers of the court, I do
not mind provided two safeguards
are there: (1) You must define as to
what are the terms and conditions
of the judicial authority so that per-
song of integrity may come and one
may have confidence. There is no
guideline and the States may make
Mr. ‘A’ or Mr. ‘B or Mr. ‘C
as the judicial authority. (2) The
second basic  objection is that I
can appeal to the judicial autho-
rity only in case of confisca-
tion and not in case of seizure. In
case of seizure the Collector’s order,
by this amendment, has been made
absolutely final. I hawe a feeling that
this is not a welcome provision. It is
not in the spirit in which we have
approached the subject, Even in cen-
stitutional amendments, whnenever
any power has been taken away fiom
the courts, it has been given to a tri-
bunal so that a man may reasonably
feel that even though he may not ke
allowed to go to a court, here is a
forum where he can go and lay his
grievances.

Therefore, I feel that this amend-
ment is not complete and an amend-
ment of a different nature should
also come where you should fix the
terms and conditions and criteria for
the judicial authority as well as some
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appellate body, if not the court, for
appealing against the order of the
Collector.

Broadly speaking, therefore, with
these observations on this particular
provisions of Section 6, I give broad
support to the other provisions and
on the whole I welcome the Bill. I
hope the Minister will look {o the
objections I have raised and will try
to convince me. It maybe that I am-

mistaken.

sifad am g (da7) o
e WA dA§r & gz faew
¥ IEwis faaer & gEmar wEr @,
TR gEd HIAWe Jegul ¥
sreFa, goars, fefegsgms ot srfar
qifed & & | o aF g g @
srsfan oifast &, 72 s=vowTw 78 &
HIT GIHF(T F IFT TCF A7 27
=Fifed | wrAwEE FTEGHT F1 A IS
g : sfosa q@d wiv defgae
TgE | T 9= g & Fwat @
BT AZT AAT B | I FT FOMIT FIA
arat feamt #1 dgifes grefon 74
faadi &\ F7 wie-w= 9219 gefgaer
s #  FaE g f, W 3w
AT F arzfes § 237 90 w97 ghar
2 | IRfAd 579 F IT-TIT /1T F1
Fafwez T, a1 T8 THFF ZEA
FIAAIET T, § FATE 31 TAT 31
@ ard) 787 & 1 g9 wuAr wrefaw
aifady #v 0w W e AT WfE v
zafay faaa o gamaf & s+ -
dafma AT fefare 137 & weaz
TAAT I2T % & TOF! FH AU TIA
FTAT 2T | wre fefeeda &7 grfne
agT @ g, sOnT wgt A wyar
& Fgt W AT grEFe A FLET 2
agh " | ZA AIIETH 105 wOX H
g %3 & MTFTHIFT 136—137 Fo
q AW A wAAr agr W ag A9 §
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[# farx m= fag]

IRFY W FH FIAT IfET | IRfET
gew & & faaza s&m fa gfan
qrfadt #1 05 FEHT 417 2 AT IF
FEAT & I W

T T § F9% FT FAT g\
AT FrgAT 7 Ao IgT d A @
€ &feT 7 gFTF HIT qga & AT
2 fomsr 3ad vaar Tifed | 92 =deg
95 faT 60~61 Tl F 77 frary
q | ¥ FIT T 99 & (077, 72 ITAT
& wrgws ¢ faaar oo | HAw
F ark # gwy wror wifawew @ £
I F1E 47 TEHT AE TE AACT F1 T
FIA AT G AT FACT FT % T FIA qraT
g 37 wifawres & 7T 98 & 9% 3%
T T AL &1 AE Z 1 FIET AGT
aF FIF B FAT §, FIET G UF
AAF a5 §, I5H FG FLILT WA
fedi & faz 7 & zafaq fF ga waar
FIE MT FEATFIIIAATATITNE
afeT sad foadi fearae &, wm foaa
I AT FART & INT IIAT AT T
2T &, foraar ga a7 =gd & 3797 g4
qg Adt T &, THIET  JOF FAAT
FIST FAAT TYAT AT &1 qrar g HiwT
g7 foa a1l & faars S 5w 97T
FT FILT AGN 9&T FIE F, THAEAT
Farfadi &1 37 921 ¥ &, HE wA-
qrEr g g | TTH §F UF A 96T
i adl w1 a7 wed wohad w1
gaT T gy Fifar arfw o gefezaa
azE ¥ fraraz @ sa® 3 F |

foww faqf & o1 c&fme 137 &
AR & gdr &1 A F wgAEAr A
Zefegma qzm st F IAET AUIEAA

Fir & Ak 3 FgT & MAwifares

als & afr &1 #93 F FIT HIA
F1qT wraq F1 gragE fFar o 38 gaar
- fagr fF &1 FreIEs FAT § 9HE

FATAT AR AT ITH IFA B9 fza
IEF AT DS (AT ¥ I AAT A
zg qEe F0 F¢ faar | ag faar fan
fEsrataaen ff g & 9% 3R E
afer ag ff oo g & 20 775
afg® 3 | a1 37 S F FITHT eI
&faa 1 g Fr wead fasga ga-
ohfaea 1 SEH o aF O @
AGN TF TF IH TFLC F qifqerm §
afa® 8 T @ 7d 2

zA fam % geaeg § & fAda awr
TgT fF gad qma FoaaeT F g
TEAT FAFzL AT THo ¥lo FIA Ht
fax & | a7z gravaF 91 ;WifF FAR
TF AT A3 9 FT AN gAT 2,
gaFT Aqfeaz grfFad oo o Ao
I FT S @ AT FB FA AF¥ F0
g ag Wt Lz AT &1 AR ZIaT 3
7 oF foeiarz aifpaz gt &) s
ot ag wlaFe grar =nfgq | avaz am
FTOF IqFT qrfasT g | afFa 9%
qrg 79 AL Ay grfase T AT @ §
377 #% | gréforeq & | 8 o Afea ¥
forz Tar & | fft ofr v 71 wifemenz
ar it FA & fqa A9 U5 Alfew
A wr grfasrs war ) Afen 3@
ofwas 2ar & foq & 9=g dw a9
A Fraw ® gegaq fFar g, faas
dsfufraifeg  oFadti@a & <44
g & F1E T g1 T AT IFHT 792
¥ faed) oY mradt &7 w19t Ffewere
gr wf a1 3 wIfeaT 1 AG FFHIE
@z 1 91ET §, 99 AifeaT ¥ faams
FT5 UF99 A g1 A%ar AL Al 0F
qrareo fFam & st waaz g, faaa wd
R FTAT F1 HE AL 24T, I8 4780
# it T gr Ay v IR a9
AT qTAT §, 6T T qEIT HI AT
FF AR W FT @Fd § | IAEE
g wEF AT 3 Q& frag Al
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FAAT @rr Arfer ¥ @ ST @
@ 3y far g aorfeaer % faars
F1i FTAAEr g0 g a5dr g, 78 ¥
i &1 wa w 2feh, groEr qwrd
v & 1 F 7l waar fr wowe o
7o €Yo Hlo §T ALATT § AfHT AMTH
AT FTFIT AT FArE  ATIRIT AT
§ IFT HLFCT 89 AT & fadr
araAY FArE F wFFA H gl § AT
o FE AdF & | 7T qg AilHTC =
faqdy Y gaaTAT FY, FE  FAGE
TSt w1 Y ITF faars wr gz 94
i gRar, ®15 FEAET TE G oawdy,
tar ArERT wroa 99 T fzar 0 =@z
wifgas agT & 79q & | 367 faags
g oars faga o1 el g s
wAtirfes ages & & s Wi W
dvaex aga fre T51 8 AT 7 afeqs
¥ faqar mias osar Jrgy & gaqar
i57 & | zafagq Sasr ar qAEr A
3214 FAT (g5 91 AFFT 58 FE F
AT A IFFT AR gz & fFd
1 AT F5F H T A1 |

THT L § AT TIAT LA ¥
yiefezana & arge foar & 1 & fA7zq
Fear fw fadr 7 fdt &7 7 97 g d1se
qét & ITHRT AAAS H WA F Scfaq
AT FCAT 93T FFIF qAS A0AR
frefr ofr adr e & et #7 eIl oo
FeT FC AT, IAFT 771 W57 FT faqar av
IIH! FH F FH AAT F FF F A=
Frear grar wrfgg #i 3q i fay arfagq
gay gAr |[rfg% | &7 o Fo H;A'o
AT g Tafegfea wifeqd & g4
FL A6 &1 GrEwed § § qTRA1 7577
g, IR FE AT FH FIA 937 § Al
3a+ fay 3761 AT T2 FAT T £ AfFT
gI@aT ¥ G &1 Jifasq feer o«
(fres a2t & fad 7 @ @1 &7 %9
azq [HF g qrAr g ¥ | IWiAL

g A IH AT FL AT A7 T AlFA
garaa ¥ A w7 fwet F7 O wfrFr
IGFT TTAAT AITHT § qH T@AT Arfgg |
wdt Y qrEgE wgd fRar @ ag 3iE
it g 1

I qzg § 394 75 TfEgew S
o G § ag w9 A g 9w fF %
gifgaT wmt ¥ g §F 0 X AR
97 FFIAT F ggaAlfa =vaa FA0E 5
FOTE AT FAHFA F I G T T ITH
5T o4 § grefar g asft 31 AT
F1E FATA oF3F 74 IT6 arg faw a9
FIE A ¥ grar 2 9q fa7 a8 I T30
# fagaem g1 strar & foras Feor aga
¥ uEfiea g1 91y § | TAfAT Ferat
FY Wizhre Fdflq a1 A A AT HIA
oty 1@ afwT g ¥ fay #15 GHI0E gHAT
wifgy aify gad # dfaymr 7 &
¥ ANT FTRUEART @18 73 FAFH
3 afFa w1 grEfaT gr a1 Ia6T AT
gL FT HFT & |

gau gifsgs sz Farfedy &
graeg ® 21 39 gFTC A FArfEErS
gr asdt & faasr frdt 57T F am
I FLAT A& 740 grar Afga w7 5
923 R&4q 41 | A aAFT A(faxT §
forad aga | fassT gz g J0ar

fowx faqt & 2w # A1 Frad ad@0
2, 37 9T fagqor T A AT AR
qeftady & 3a wdad 1 Fgqow F
agt g1 ar 2gr & f9asr awg ¥ wrad
Fér § | 38 gEIeT A 1 FOTT qa19
g SaFr @y a1 fd g afw gav
qarqt @ #4F J30 8 1 IT AFC A
FTAT I FT AT 37€ 3 IqF IT A F
fRart &1 459 &1 2T 2 | fwardt w1
gaq g 2awa fgaar Fifghd

A A9 oF FrfagT zar g 5
ot arga & Fwifedt @ wdr g o
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(=Y faaery fag)

STeEY, ag 91g N g1 AT He gr ARl
AT WThHe 467 9T FAMGTHS FTHFT §
a1 IAF! AR § ATHE Fq 9T BT
aFT § | WIrAq qbe dog o ot 1 &
araar g zas fau =1 afafes
sifasa g Tifegy Fifs 7 F 7z
F AT e AT 1 AFAT --OF
F forrm & qiw &1 g aFdy & ar gax
& faurr § (s At grasdr 1 A
gamar g f sav fay afmm e
FTAEL FT A7 A2y, fF 399 samar
BT TN ET AFATE FIF ATHE A
a7 Z1 TG ahT &1

T weRl & 19 § 3§ faw & &0
7=6 qifawq § ITHT @wdT T
AT q4t ot & g Rfaq war wgar
g % ot gy grsfan aifadr & am
AT T F=9 AT TFh /1A 5 AT T S0
FZT T § IAF! q TSI HI AT FE |

SHRI B. R, SHUKLA (Baharaich):
Mr. Deputy-Speaker, Sir, I extend my
full support to every amending pro-
vision of this Bill, Mr. Daga has criti-
cised the very fundamental policy he-
hind this Bill. There he is miserably
mistaken hecause he appears still to
be wedded to the doctrine of laissez
faire a policy which has been long
abandoned not only in the socialistic
countries but even in liberal demo-
cracies, where the welfare Statg has
been adopted as their policy.

The object of the amending Bill is
very limited. Therefore, I shall not
try to take much time about the suc-
cess or validity or relevance of the
amending Bill. The first point is
about the definition of collector which
is sought to be amended. That is
going to be changed. Collector being
the only officer of its kind in a district
has not got sufficient time to devote for
the implementation of the provisions
of the Estential Commodities Act.

Therefore, the definition of ‘Collector
is being amplified so asg to include the
Additional Collector as well as any
other officer not below the rauk of the
S. D. O. which means Taluka Magis-
trate or Hakim Pargana in UP.
Therefore, this amending provision is
very very necessary and will go a long
way to relieve the burden on the Col-
lector,

15-30 hrs.

[SHRI C. M. STEPHEN in the Chair].

‘The second amendment is to the
effect that a person engaged in tte pro.
duction of an essential article can be
required to sell the whole or a speci-
fied quantity of the commodity to the
State Government or the Ceniral Go-
vernment or to an agent of either of
these two Governments or to a cor-
poration owned or controlled by either
the Central or State Government. Ii
has also been provided thsat the levy
can be fixed according to the basis of
the area held by the producer. The
necessity for amending the Act in this
way arose on account of a certain pro-
nouncement of the High Court of Oris-
sa. The cultivators were required un-
der the Essential Commodities Act to
pay levy according to the area held
by them. It was said that since they
were not holding the actual quarlity
of grain in stock, therefore, it was nof
within the scope of the provision of
the Act that they should be directed
to pay the levy according to the area
held by them under cultivation. In
order to obviate this legal difficulty
arising out of the judgment of the
Orissa High Court, this amending pro-
vision is sought to be incorporated in
this Bill. This is a very salufary
provision, otherwise, procurement of
levy grain would be very much jec-
pardised because of this legal diffi-
culty,

Many hon. members have said that
the court’s power is taken away in
matters of confiscation. They are
mistaken. Under sec. 6A of the ex-
isting Act, the Collector is empowered
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4o confiscate in whole or pait thereof
i he is satisfied that there has been a
contravention of any provision of the
Essential Commodities Act. Now if
any person {5 aggrieved by the order
of the Collector confiscating the
estential commodity, he has under
that very section a right to go in
appeal to a judicial authority pres-
cribeg by the State Government.
Therefore, the amending sec. 6E only
provides that notwithstanding any-
thing to the contrary in any jaw, no
court other than the Collector acting
under 6A or the judicial authority
which is the appellate authority
under sec, 6C. would have any
jurisdiction in respect of the possession,

, delivery, disposal or distribution of
the essential commodity.

The Essential Commodities Act is
a special Act. 1t has been enactled for
the benefit of millions of consumners
in this country. Therefore, if the
civil and other courts are allowed to
interfere with the order of the
Collector, except as limited by the
provision of appeal, the whole machi-
nery would be jeopardised. Suppose
thousands of wagons of essential com-
modity have been confiscated by the
Collector and they need immediately

- to be distributeq through fair p-ice
shops. Now the person aggrieved
goes to the civil court and obtains an
injunction or stay order of the civil
court. It meang that needy persons
will have no commodity for use.
Purposefully the jurisdiction of the
court had been taken away. Other-
wise the administration of this law
will be paralyseq and rendereld in-
effective.

Objection has also been raised that
those persons who are engaged in the
implementation of thig Act are not
going to be prosecuted. Already under
saction 15 of the Act there is provision
that no swt or prosecution shall lic
ugainst any person purporting to act
under the provisions of the Act pro-
vided his act has been done in good
faith. 15(A) which ig sought to be
added says that such a persen, if he
hag committed an offence whil: pur-

1646 LS8

porting to act in the discharge cf
his duties shall not be prosecuted
except with the sanction of the State
government if he is an employee of
the State government or with the
sanction of the Central government if
he is un employee of the Central
government. The reason is obvious,
An officer wants procurement of
grain which has been levied against a
cultivator or against a hoarder. Some-
thing happens in the implementation;
and next day he is being hauled up
before a court; a criminal complaint
is filed against him. So this protec-
tion is wvery galutary and it is also
incorporated in the Criminal Procedure
Code with reference to certain speci-
fied officers. That benefit is now being
extended to other officers.

Now, with regard to account books,
they are generally voluminous and
they arc necessary for the day-to-day
work of the shop-keeper. If the
whole volume is taken by tha inves-
tigating authority, businessmen will
suffer a lot. Therefore, the old pio-
vision ghould be retained; a certified
copy from the account book should be
taken by the officer who is seizing the
account books and the original shou d
be returnej to the businessman.

With this suggestion I extend my
wholehearted support to the Bill. The
Act has been implemented so effecti-
vely that we are in a position to
rontrol inflation, hoarding and black-
markeling #nd we u-e proud of .1
We find that hoarding, blackmarketing
and the rise in prices are world
pheno'enon and India is no exception.

MR. CHAIRMAN: Before I call
upon the next speaker, I want to
draw the attention of the hon. Mcm-
bers to the time schedule; it has to
be strictly adhereq to, because there
is a heavy load of legislative business
to b~ transacted. The hon. Minister
will be called st 445 I have got
with me a list of eight more speakers
So the time has got to be adjusted and
it means there cannot be any leniency
about the timelimit; eight minutes
per speaker is all that can be given,
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ffeaa < faar o §, #ik Fafeedds
W F 77 f3TT00 T F AL 9%
faafea < faar sram Wk Tadt v
g AL A FL GF FAAT 24 4T
@ g | wR gaFT favg Fw % Ay
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Fager a1 7 fefoma anfedr gad
BT FIT )

FIre (8) Fag st #gr ™2 fx
g frdr sgaardt &1 aEe 3 foig
¥ faars # Iy aw A A
ST AETE A FAEG TR P
giafa & FT aFa § A F7 frowi
FITE F AT ZT AR ATTATHI TS 2|
gafar qdt o F guET 78 & 9%
sHigT ¥ &, zatar F SO A9AT
FAT § |

afey gwa s & fF oA @
FaAT ¥ FrT 7 AHEAT A &Y _E
9 & 3T JAIAT #T q@ F dwawgar
aaar & fr odt dr aga AR
FT ST AT FEA A STAWET AT
qrEf § ITRT Y FTA AT TA @ W
AT HAMT 9 F 1 AR 3HET AW
AT FF G gar g w2 fr
FIE FAT AT A Tedr § 398
THT 7 & At s4F  ArF g9, FIF
AT TIBETE 8T HA@T | T A9
wrw=st ®1 #7 F13 Frar wm, 7
ZA 9 93 9T S Ag uF ad
qIEAT § WIHTT F FAT | AW
LT IA T TR F AT IT FOET
o gasr ot wifng $72 fF gaauEs
At T AT FTOAET H AET qA
A FEf ) a8 AU A § AR m
gy Y 783 & fF gt stg fomrdo
o, TAOHMF0TFTo  HIT 20 Tal
FAFH T W 3, T8 @I g @ ar
aaadt § 98 sqw wmafen, gifem
g Sifwzafe @ 8 aq 7§ @
w@ & zaey 37 97 9T fqaeer #r
gevq § arfs ag ©8 Fm T 7L

Far s faeT am a=9t # g
qed FT AAG 41 & | AfFa  Faqm
A Aty ¥ @A § w3 we
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W S o w7 A W) T
Fem ¥ #& gft of Wi o § e
R wEs Tl § I 4@ T 4R
% g7 T A qIEC A w4 6 qoE
TG AT A wrar gafay fraa agwf
@ T X waw § Al W W@
e yig wite e ag & g i v
W & A7 § | qwlay T W1 awa §
WafilemigRgm Iy § &
T XA w1 AT A wEvgw e
o v &t weras @ e g3 i e
wowEE Feqe § 61 O F wAt §
faasy ez fe? faar, § &7 9,
et & a ¥ wgar fe g ¥, T,
g ok swaew W AW owON
frdaor & ¥ & ah stqar w1 F=wror

g, seaar g

FIFTT ®1 gz oy Tmar wfgg s
w7 8 FAT W7 o Frawy o onfr
g Ayafrort aw o qgadt @ ar A
% qawar § % o geaaw F qri Fr
WIT Ad ¥ A | 9gF a1 9497 N
famdt =6 & o g Grdy o
a1 ¥ wgd %Y e wlow 77w q%
foadt & | €A TR BT a7 swASAr
¥t wifgy fr wedi vl o, <@Y
wgl &, fF oF & g % Iy
g1 1 wrfiort w1 oy @ w & fag
Ararew wew, gaf-feedr geE, A
=aeqT F Tifgw )

TAdz W1 Ew Ol &, TA6T
gefmagn ¥ W@ ¥ faq wiiw
A AR WX GANeAF gel
wifge, =T g TH-HE Wg4aT, A=
&1 i, foree Teftra @fir g

vifew q3g ¥ fagor & aqfsa
wrrey T Wfge, arfw  Ifa v
qr ot 91T gl ¥ Adur g aF

a30

N ¥gryréedrrag d
A gamam A afiar § s
W I § 207 wrdww w FEifa
frrrarwr g, M dedwiag )
I FHArd SR T § Wi qwlr
Tofr- O & Ffrer v fedr w &1 7
w3 wraens § fF w9 ¥ w% @ oW
AW & ATATAC G ALY AT &, OX AW
ey Bzt ar famr & geam, Tor wi
Bl 7 g1 W A &Y BT Al T ET
i s & i Ao Tea @ A )
aTH e &0

% g@ fadaw v aada T § |

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Chairman, while gupport-
ing this Bill, I am constrained to say
that the implementation of this Act
during the last 21 years has been
very tardy, with the result that we
have not been able to achieve the
objectiveg embodied in this Act. The
RBill says;

“In the interests of the general
public. the Act provides for the
control of the production, supply
and distribution of, and trade and
commerce in, certain commodities.”

The essential commodities have been
cnumerated; the power is also given
to the Government by official noti-
fication to include any other article as
an essential commodity.

But, what have we done? We have
not been able to build up any public
distribution system. We are not able
o control production in the sense we
are not asking the agriculturists to
produce certain commodities which are
cssential, We leave it to tne free will
of the agriculturists to produce any
crop which, according to them, will
give them more profit. I am glag that
the Government is thinking of a
national plan for production of food-
grains, It is very good.
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Coming to prices, there is no unifor-
mity in prices. The prices go up
during the days of plenty as well as
during the days of scarcity. There is
no control on prices and there no
price tag is fixed to any article. This
is the time for the Government to
think of a built-in machinery, a public
distribution system. When we talk
of the public distribution system, the
Government applies its mind only to
the urban and industnial Greas,
Naturally, it is necessary theie, but
what about the other areas, the sub-
divisional, district, taluk or nlock
headquarters level, where aiso there
are poor people who require somc
protection? Thercfore, this built-in
machinery shoulj extend up to the
block level. The essential com-
modities should be procured either
by the Government or the co-opera-
tive societies and supplied at the
reasonable prices to the people who
are in need of them.

There is a crisis of charvacter in
the country. The traders are not
interested in the well-being of the
people, They are avaricious. They
indulge in hoarding, blackmarketing
and profiteering. The other day the
prices shot up only because of the
delayed monsoon  But when the
Gonvernment took firm action and some
traders were detained under the
MISA, the traders released the totls
and the prices came down. It this is
going to be the pattern of our scciety,
1 do not think we can progre:s as a
nation. Therefore, it is highly neces-
sary that the Government should keep
a watch not only on production but
also supply, distribution and prices. J
hope Government will now seriously
think in this regard and, God willing,
this new system will come into being
very soon.

The amendments sought to be made
now are mostly procedural, which are
also necessary, except for section
3(1) (#Y which is a substantive provi-
sion which is necessitatrd by the
decision of the Orissa High Court.
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The Orissa High court was right 4w
striking down the arder, 1 know
it, T come from that State, because &
certain quantity of paddy was lewied
on a particular person without refe-
rence to the crop. He was asked to
give certain number of quintals of
paddy though the land does not glven
him so much. Has he to go to the
market and purchase and give it to
the officer? So, on the ground that it
had no relation tg the land in his
possession and the crop yield from
that land, it was struck down. That
defect has now been remedied, and
this amendment iz highly necessary.

My friends were complaining that
there is no appeal against seizures. 1
am afraig they are wrong. If they
read the proposed Clause 6E it says:

“Whenever any essential com-
maodity is seized in pursuance of an
order made under section 3 in rrla-
tion thereto, the Collector or, ag the
case may be, the judicial authority
appointed under section 6C shall
have, notwithstanding anything con-
tained in any other law, jurisdie-
tion. ete. ote”

Therefore, the jurisdiction rests with
the Collector to review the order or
the judicial authority constituted.
Therefore, the authority is there, and
the mght to complain again<t seizures
i« given to the aggrieved persnns. So
nleo, there is the right of appeal
against confiscation. Therefore, the
ohicetions 1a1sed are not valid accord-
ing to me.

I would also say that the Act should
he a v‘f-rontained code. Code by
itself, and no one should take
recourse to other laws. This Bill seeks
to restrict the rights of cilizens to go
tn a court under article 226, but there
15 provision for an aggrieved person
to complain against an order. Bo, if
you view this Act in this particular
cornlext, there Is no room for complaint
from any quarter.

Therefore, while 1 welcome the
Bill, T suggest that the punishment
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should be more stringent. Let us not
be forced to take recourse to MISA,
DIR etc., against the offenders. We
had made some provisions for sum-
mary trials in 1974, but what is the
sentence? One year. Why don't you
make the punishment more stringent,
make this Act a Code in itseif, so that
you do not have to go to any other
law except the Criminal Procedu:e
Code for purposes of procedure, for
trial of cases, because these cases have
to be disposeq of summarily. The
luxury of litigation should not be
allowed to an aggrieved person. He
may have a grievance, it does not
matter., On the ground of natural
justice there shoulgq be some provi-
sion in law to an aggrieved perscn to
complain to higher authorities. That
is there. Beyong that, he should not
be allowed to go to the High Court
and the Supreme Court.

Therefore, I would request the
Government to review this Act and
bring a comprehensive legislation to
achieve the objects mentioned in the
original Act ang see that e control
production, that there is a national
plan for production, a national plan
for procurement, supply and distri-
bution up to the block level.

What is the provision we have made
for the poor people? How are we
ensuring the availability of essential
commodities at reasonable prices to
them? This Bill is no improvement
in that regard. You have curtailed
some rights of the individuals to go
to courts, that ig all right, but the
desired result cannot be achieved by
this amendment. So, while supporting
the Bill T would appeal to the Govern.
ment to think seriously and bring
forward a comprehensive legislation
whereby we can have a permanent
built-in public distribution system
in the country to achieve tha cbjec-
tive for which the original Act was
enacted.

a9 fag A (SEaRgR)
IR HrgE, 92 S gAfauE FA0-

fedta (wiedz) fas agr 9T @m@m
& 4z 3za wewr faa &) 1955 H AT
TFT FATAT 74T 4T ITA 757 H0<r TAY
T 4f forawy 59 T@7 TR T A
SEvd A | 47 & 759 3T qY Al
q Al YT ARTG ¥ AX § AR CHST
AFT F Y T G & F «ff A 7B
qAE AT FEAT 3

G247 qra A1 72 & FF 770 om0
QN7 FHFTT AATE AT Z1 & IR AMA
Tt & A1 araT ¥ & &fww 3 A7 FA0
ey & P owadl arad wyowR wed
warfegza w1 Sfade FT 33 &1 F
a7 ay T 2T 9T = 9 0T 9y
foafr goe afergz #r 3fwaz w3 &)
gy 7% frem &1 aiF grivr &1 3afag
¥ =rgar § 39F fegaz aifass grar
ify B oY gras 47 g § sasr 7
ez wdf FTa1 )

AR T A FET TF FLOUT FT T
&, IEF A & FE &H T30 9T AT g€
1 am Ay ¥ gardy =z fagre #
At @27 ZY FTWT F | AGH 4T FAT JAT
fulr w75 S mra Y @ g faar
gar fr 1 FIOd WA AT F 91
7g! Sty St 9% oafoad wE-
fedrar 1 ware § Saat A Wy 2
9T & B3 3 &1 gifew A wrE
ufrez #7AT  1 ga @y Efwr = A
#§ A7 fadl g Y s & | 7dl 39
fiet v Atz # 34 w3 foaar a=
gramr v "eaE Aizan 77 78 foed-
T gidi g P S oafoma safedle &
FH H FH AT a=a1 ¥ (57 S AH &
az ar faadr am =Ff g =g
ndT ¥ F aiw (waq gg v | R & F
39 fadt aF a1 oF =m Jax Ty |
uafmas waifed ¢ gFmaTT J
FHT @M & o gEFr IaAT FET §
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[ @za et fag T |
YfEg &8 AT v Tifgg Iuw qa T
a5 adr g F5 7 TR
X wrgH ferez war 47 WX W AT IAAT
qd< w1 &) A I AL Y T 4T
& AF @ & ) Gzl fwadr
T Nt w1 A qroer AT Frfgg
Sl a% HiAr FT wHar g, qqy Tl E
TR A BT F1 gr 2 &Y & afs
& W1 FY QU FT G | A1 FTEH
5 4 70 &% FFelY 2Y w0 § 1 S1q AT
%T I 4 &q7 fHer a1 adt @ qM
Fga A I aga WA & A wa Al
T T § AT FAI TA AL G0 Al
S & g = F1E OF qE T
FATT qIFE TAR! A=B! AL & Fa1 & |

Tgr 4 Wlewrgz 439 5 AR A
AR A F wfg i Y vz d, A A OF
gAE AT ATEAT § | TFT A6 HISE
o1 &, forer areg & a8 7 7dY <& ST §
T TR ITRIAZ @ A | I FA
g AT g AV IEET gF FIGr
STTALATNIT 45 8 fF As § T 4w
STdig | 17 37 Wizt aad wiy o 1
F1I4 & M o7 g7 7171 T T@ &
fadft w1 a8 fawma F& @)
my Ay —fFami & @ G
g AT, 79 FH F 67 7oF qGgw1d
S, fatee @ga at srFT 3at &l
FOZIT 1 A F4r g, St i
frara g, Sa% G & TR A T
fuar st f5 3w adl g, afeq ot
Naar-gat g, Sas gmE & fa@a
&g 31 {5 3F T—37 @ F1 HAHA
#t QFAT I1fgq, 37 q3g F WA ©
fosrd g & mg &)

w9 fad & 99 3 o fqar g—

“the neeg for making such grade
or variety of foodgrains, edible
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oilseeds or edible oils available at
reasonable prices to the conssumers,
particularly the vulnerable sections
of th: consumers.”

F g =mgar § 5 3aer w19
TAHT waAfaE FeA F fad W & di@
FIT A qAAA & A1 AR SR
& @M FLEAF | X FTH & fod ST 7%
qq EHTASTT mrefadt w1 agl smit
FTR FEI T, FTifw ¥ fwaq @
am g foast gr T T 0 & g g,
Fraqamir s &, A i Tga g 5

AT N T FTHA T

16.00 hrs.

U7 BT TET AT & g4 TUA T
w3 3 & afFwT qar 7 # oam g,
wafy oft 39 gFAT & A feaarg a2
FIET & WO g TZ & o7 ArATZIAT3
AT IAFT Q&7 AT SR FW@T g |
7z 3r% & fr BTN wrew FT AWal

' @e-qav g, afEa wrg 2 F1 g w9

g fr ag 3 IF F, AW IT W
T @ a6 §1

o9 7 Fal g—

“a report of such seizure shall
without wunreasonable delay, be
made....”

I 735 & g SAr § IT 6 SN
T FA0 Gead™ g 1 IHE & 7w A
21 & fF Swar 9 FT 9 @
wifes =Y & &1, afFT & 7w 09
FAT T1gar g FF =T w7 am
ST, S '@ ARAT FIaT § qE GHI
strar 3 ) wig A fly & wiw /i a9
faar AT IHF QAW FAR F AF T
TIN5 F WA 9 AR F 9 frar AR
Tz 7 Zar @ i 28 F19 a97 g1
& o maTF A fasegim, 3z vl
R qT AT AT ZAAT K Amgar
g f @z w1 F17 aza q@aa & frr
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wiF 1 & we ¥ "y oF frare <@ar
§~—FF &Y UF qaT ¥ AT K qqmaw
war fF werng ¥ aréy o7 oF mae
3FT 931 g & Fomrat wYE avrder Y
&, T T frew FY 9 Fr A vy &
at fex gwEr v a%7, v ag a@y
YST-G3T W€ SAMT | AT IS BIA
feeata fora s w8 wmed o
grEaTen ¢ f @Y iy @9 97 w1 39F
®YTA fevataa o g ey s

SEET HAFIQT FAT &, FAw
UF. & TR TG @ S § | g7 Feaa-
o F FOT AT AT S IR
JSET § AT SHET qar afsew Frodr
T wifeg | §&% TEAw F7 arE
gIT &, THT &Y F1E TAaw 3T
T # ar wfeg arfs saar w1 s@wr
a7 fas @a

st wfed #wz g % fag
aid faar & & st afvor frar
ST & 9rgar g fF s whe
fefen trar s, 59% 71 99% faams
e fewd T2re ®r w17 )

T wear & 9rq ¥ 3 faw wr
TAGT F@T G | :

ot 3 fag (@at) : o faa o
fpar waT & 2547 veaer a8 & fF amie
FT TgAwT g1 a%, Afaw  SwAn A
ST FEGE & T WEHT A HTIw Ty
o fra &4, I96 SWTHTL, Gigwr
orfs 7 &1 &% 1 ag AL ARG I fae
FT SEET & | AT 7S FI4 T wHEr
A gaar froeg & w3 oy 599 foew
F7 | @it Ffaar €F, o falemm
qr, ST T TSTAT F1 Fid( A AT
eI FGT AT AT TEHT 9FA § ST
feewa giaT 47 a7 =T 730 3T ®/FAT)
AN AT ETH GBS FLETAER

FTHETT HT FT FE@T &, aamards faw
T A FM FL qO0OF 52 9FT H 7 w0y
7% ¥4 FER & FT fear war g1
THIT Hmﬁaga'{rmwm %
faarar

! ar waw § g fw faadr
faai 7 2o & Troram & gEwrer F0 9 T,
ATTECRT & WOT T 7 HF Redr
7l 4f | Harag ¥ 97 ST FUSETRS
AT FFA1AT AT IART WEA! B gad
AT FEEmar 9T gaF fag a8 a0 Fr
9E g1 99 OF BT § gHL B qF
AT S ST F AT T3 &Y 75gq HTGhT
T #g A A | aEw iRy
ST q Al HawrA @i g7 fraar 2,
AR BZATCAT 41, FrF gaT7 #
foar 3 w7 wrear qr, T 950 97 )

HAFT A AT GEIA AT TG T

F fear wie Aot & 59w &7
AT WAt we wEli # frax = af
TG 37 "ATaq FT i et |

ag J9FaT ® ara & 5 T wew
qT FTE, AT 747 § HIT wafF 730 &
F€ w7 A TIAT ZEAWTH ®1 AT
ITAeT TE1 & TG UL AT ST
FUAT & | AGT GT THHT T T30 FHT
21 ST 7 nrgy Wik fowet g =
fRra @& 15w qqT g FFEAM A
ifas sagm &1 A9 fRaq 7 =30
FfsaE g1 WY & 1| wrLa 7 A1 o 4T
HIAT qr | ST qFar F ERH1 J€T
faFat ar AT FF awaTdl A, FEIAT
FT F AT I5F o fwar 9 Ffasy
IR 7 gAId AT gRaur 1 wfiws
f2aT AT TF AFT Q I TTET HIT I
T Fegq ATHAT & A STag FWar o}
R 2w ¥ Sqaed § AT 35w fug
HA(AT SA1E FT 91T E 1
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[+ g3 g

E AT F aTo g B In s R
oF el 1ife wa ST @ 8 354
A ¥ THI R AN AT SATERGE
graT @At § &8 fRe sidaT ) meHT
#1 @¥ 7T aqq WK G3ar 41 & qar
SET FHTETT F4T RAT SHAHT R 45 |
sreafqs w7 @1 fard wfeat 8 =6
T T o7, T TF &T-Fats: TR WA
SITT Y SwaT i HORTC @ 7 T
0 g, SEET A ST ATA 5T G
HIT 36 FM T 4G F1U7 T & A
7T FHT

HTV Fr @t AT g TF0 g | XEd
FrATH WA W RN T FEw ATE AT
gHAT TH ST T A& | g7 IA1 A
w& {fedr =§i fearg 3 &1 37 QT
AT & T3 FE aF @ AT AWK
&t 9217 &1 g7 TAF WA ® ZqAT
SYTET W w4l AT FIGQ | ATAT 7 AL
T4 &1 F1er aien ¥ fag fzar smar §
TG FT A 4T AT FATHETL FIaT &
&g T 1T F1 aizar 7g) §, TH &1 watwAi
FT 2 37 HITETH F1 47 7 a= fgg7 )
T AT W ITAT SET BH A Al
Ig 1 sFwET AT 2 ug " Al
CEEA

Tl & I A0 WA § TR A
fiaw & .8 (eowa wdf &1 B4 T
TS YT TSl I g fwa SEr % l
FRHEUT AL AT § 1 OEET GH am HE
BET AE W19 § AT & FHrafesy §
fsie® TromatT & gRwTa F1 A9 o
g4 | fEeTdi & ToaeT & TRaTa B
STt S § I aTH 98l 9§ §3-43 ¢ |
—ﬂqr‘ra{-r;ﬁ—ﬁ q wFTew] 7 fa

780w T &1 98 Ao AT e s
T &1 AW 39§ fE A w1 s
ETey '1<';'T ﬁwl':ﬂ'% =fex o qusT 3@
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= 31 § sg wlar Ais dv afear A
¥ @ feardr A agw @ § fosd
i # e s T &

W #1 qaw v wai o7 fammy
¥ W FTT TR FOST Fo FT TiETE B
SFTUT 43T AT g | fFers 36 amq @
Gty g {5 54 fuai 4 Ta1 =80 faa
W 1 Fafad ETHT A 99 A
GRETTT & @ §@TC H1 47 fRai a1
TEIEHIT FWT T | § 4T 78
w1 § & e A1 fezfiee g1 a1
i FT g R &R fediw € fmer
T E Ko g, Fora T w18 3w F7 simar
] qIEAF §, T4 Wik ST AT UG-
FUT FEAT T, 364 ATET HiT By
ST &0 § | H@TT H71 <1ET67 7wt
g5 w7 fagifw s sifge a1
faafr sedi gr Jq At saar &
T=37 g |

faara &1 WY oY BET TIEE A9
q¥ {io f@aTd F7 Sq79 FX | 4790 &1
ST GHET & SUAT UGsTH AGHI 457
Iz g adigr a'q:'rél TG &
Wit Ay 9T F frardr € @ wiig
ST FCH wieaiey qifadr F1 1R e
FT =ifgT

ANET giied wga aamdl T Q@
& 3w fall g5 &1 wTHTHET T aaT 3%
AT F AT F1 o Aw0 & fad
FEET AT G2 7 S1AT =ifga )

TF WTa A< IGAT STgaT § | aga
FET S g fuRw F qF § FF i
T 4% 3 fF o Fi% Qa7 wEew 3
foraiaT wrg Fsr HT fadelt qar dar 51
¥y §, O i 77 3 A gua ST IS
Foa, 5& fuamt & deat aifgq aifs
B TS fud | ag =13 20 s
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TN g1 G wTCwi § v fes weg g
TRy T w1 afgg QA sTeTCORT
qfads vl wfgs

K Mo & Gq A g foe &7 GodT
wo g

SHRI K, MAYATHEVAR (Dindi-
gul): I welcome this Bill. I would
like to offer a few points. We aie
amendding certain provisions of the
law specifically connected with oil
and foodgrains. Distribution system
and price stabilisation are the two
major points here. We should im-
plement these schemes vigorously
under the present emergency.

Regarding poor man’s consumption
jtems like coconut oil, sugar, jingili
oil, groundnut oil, and all these things,
Government should set up public
sector distribution centre for distri-
bution of these essential commorlitics.
It is not enough caring for wban
people alone. The rural people should
get more benefit out of Governmental
activities and protection.

At present the rural population are
unable to get these essential commodi-
ties through government agencies.
They supply to only towns and urban
areas and not to remote rural areas
They are really more poor than the
urban population. There should be
sufficient number of fair-price shops
set up by Government agencies. There
must be one cooperative centre set up
by the Government where thousand
families or more reside in one place.
We must set up one such cooperative
centre to distribute all these essential
commodities.

Then, Sir, we hear government's
saying that we are self-sufficient in
foodgrains. For some years in the
past as also in this year and recently
the prices of essential commodities
bave considerably come down, But,
in the last one or two months, we find
that the price of cloth has gome up.
This is not treated as an essential
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commodity by Government. Governs
ment should be wigilant to arrest the
rising trends in the prices of essential
commeodities. Kerosene, milo, rice ete.
should be supplied in every nook and
corner of India including the jural
areas in order to avoid or put an
eng to the blackmarketing in these
commodities. I suggest that Gov-
ernment should take irumediate steps
to see that they abolish the middle-
men—the commission agents—as this
affects the sales of essential commodj-
ties at the controlled price. For
example, in the rural areas, it is these
middlemen, the commission agents,
who create artificial gcarcity ~ of
essential commodities and push up
their prices. In this process, those
who purchase from the producers, the
dealers, also raise the prices. As a
result of this the farmer in the field
are unable to get a fair price for
their produce. Therefore, I plead with
the Government for the abolition of
the middlemen or commision agency
system. Necessary steps should be
taken by Government in that direc-
tion,

I am sorry to state that cloth and
medicines are not at all considered
by Government of India or the State
Governments as falling under the
egential commodities. I am however
happy to note that the prices of es-
sential commoditieg are coming down.
But, what about the cloth and medi-
cines? Even in emergency—nout only
in emergency but even from 1880 till
to-day the prices are going up wnd
up. These could have come down
like the other essential commodities.
What action has been taken by Gov-
ernment?

Poor people cannot afford to pur-
chase the costly medicines. These are
common and essential and inevitable
commodities used by both rural and
urban people, Therefore, I would
request the Governnment to Jook into
this matter and see that durmg ewer.
gency the prices are not allowed to go
up. It is reported in the paper that in
Madras, the prices of medicines are
going up and the poor people are un-
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able to purchase the medicines for the
treatment of the diseases .nd, as a
result of that, they are not rid of the
disease from which they are s.ffering.
Government ghould do somethins in
the matter

I welcome the provusions made in
this Bill 1n regard to the seizures of
essential commodities Stocks are selzed
from the business people, 1ihe vlsck-
Marketeers by the government officials
Government should not pay any com
pensation to these unscrupulous busi
ness people when stocks are seized
from them We will have to pay the
compensation for the essential crm
modities wheyp they are <1zed from the
farmers who are keepung them as
their surpluseg by the dishonest
officials You have to make a distinc-
tion between these two when you
geize the essental commncaties
namely the poocor farmeis and the
blackmarketeers— businessmen

The Bill 15 mlent with regaid to
awarding pumishment to the black-
marketeers—offenders—on the official
side as well as on the business side
Regarding the officials, it the the Gov-
ernment thinks that a particalar
official 18 corrupt ang 1s supporting
the hoarders and blackmarktears, they
should not only be dismissed, by the
departmental action, from servic», but
they should also be severely purushed
by taking action under the relevant
provisiong of the Indmn Penal Code
and other laws of the land

Now in Tamil Nadu, I am told by
the Distiict Collectors and Divisional
Revenue Officers that the subordinate
officerg like reverue inspectis tch-
fildarg and district officers are sup-
porting the hoa:afrs They cre not
implementing the twenty-pomt
programme at nrdered by the Reve-
nue Board members ard District
Collectors These offices should br
dealt with very severely by the
Government

Regarding the malpractices of
hoarders and blackmarketeers, our
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Goverriment should come forward to
punish them with deatn sentence
Why are you hesitating to tgke stmn-
gent action agamnst people who atre
playing with the lves of 65 -rares
of people? Not only MISA should
be used, but this pumishment ghould
also be given tp them I read in the
papers that ;n Tamul Nadu MISA
has been ppplied only agamst 15
blackmarketeers This 15 not sufti-
cient There are hundreds of black-
marketeerg there If you arrest all
of of them, prices will naturally come
down

I would only make this “equest to
the hon Minister who 15 an able,
young and efficient Vimster He
should look into the matter very
seriously and take gction jn an honest
and straightforward manner which
will safeguard the ainterest of the
poor masses and the mddle clacses
With these words I <zonclude and
also thank the Chairman

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) I rise to welcome
this amending Bill which has been
brought forward by the hon Minis-
ter after our experience with the
ornigimal Act Recently when the
priceg of some of the essential com-
modities were showing signs of rising,
the hon Minister himself said that
‘the profiteers who were reconciled to
the emergency were waiting on their
wings to exploit the situation when
the opporturuty arose’ TIhat oppor-
tunity came because of the monsoon
being delayed by 15-20 days There-
fore, they could try to raise the priceg
of certain esgential commodities
This 15 the real analyms of the
problem

This means that we have a market
economy imn fhic country and it Is
really g Herculean effort to control
it In the last one year we have
succeeded in controlling the market
economy where go many forces are
acting ad where Goverument’s con-
trol is limited On production, on
supply, on the wholesale system,
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Government has no control; it is only
in distribution, and that too ihrough
fair price shops that there is gome
control. Ultimately, this is the pre-
sent limiteq responsibility of the
Government and Government are
earrying on with 2t lakh fair price
ghops. This is the limitation which
the hon. Minister has pointed cut.

In the limited time at my dispo-
sal, I would like to make three or
four suggestions for the consideration
of the hon. Minister. In view of our
past experience, ag we have pressed
in this House many times, in so far
as essential consumer items are
concerned, why not Government step
in and take over their prodvection in
the public seclor—I mean production
of all those essential commodities
which are needed by the pooier sec-
tions, the weaker sections? [ could
see from this Bill and from the situa-
tion in the country that perhaps for
many years to come, if e want to
deal with the market cconomy, we
have to be more stringent in our
drive against profiteers, nosrder; and
blackmarketeers, which of course
Government are, and are sincerely
doing it. Perhaps it is a unique elort
on our part that we have been able
to control and bring down the prices
during the last one year. Thanks to
the Minister, the Ministry and the
Government of India.

Essential commodities constitute
the first point of the twenty-point
economic programme. fere 1 would
like to submit one thing. An jmpres-
siop is gaining ground in the country-
side, or in the villages, that there is a
disparity between the prices of in-
dustrial products which the villagers
are getting and the prices of the
agricultural commodities which they
are producing, which have been
slashed down. I do not know why
thig jmpression should be there. The
rural people are getting the products
ot essential commodities which are
produced by the industrial sector, and
their prices are not coming down.

(Amdt) Bill 246

The prices of agricultural commodi-
ties, things such as coconut oil, rice,
wheat, etc. are going down and the
government has to come out with
support prices, I think there ought
to be stringent control on industrial
products mlso which are sold in the
rural areas.

In regard to collection and levy,
1 want to mention this. [ have my
personal experience jn Orissa. The
levy was made on the basis of land
records of very old times; the re-
cords were 1 the names of fore
fathers, three generations ago. First
generation has gone; gecond genera-
tion has gone; the third and rfourth
Eenerations are there in 1975 and
1976 but the basis of levy was those
very old records. Naturally the High
Court struck it down. It is good that
1t was done and you brought in this
amendment. I know how much the
small producers and small farmers
were harassed. One point in the 20
Point ©conomuic programme jig that
the land records should be corrected.
In the absence of this thing, the teh-
sildar and the revenue inspector go
and say to a small farmer; you shall
have to pay forty bags. The poor
farmer, how can he do ihat? He
says: Can I pay you something so
that it could be reduced and they
will say: yes; and it will be reduc-
ed to ten bags, Is this the way it
should be done? How can people
have faith in government or sdminis-
trative machinery? When a levy is
made on g farmer, one has to look
into relevant factors such a; whether
it 15 dry land or irrigated land, wet
land or dry land, whether it js cap-
able of production of s0 much and
so on. Suppose you want to collect
thirty lakhs of tonnes in one state,
you can have a fair idea of how to
collect that quantity; it should be a
rational method eand it shoulg leave
no gtope for the whims and fancies
of particular officials being brought
into play which will lead to o lot of
harassment of the poor and illiterate
peasants,
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I now come to the public distribu-
tion aystem. We cannot solve the
problem unless we build self-reliant
village economics; take a group of
56 or 100 v].llases and phn accord-
ingly so thet you can produce many
of those things nceded in the villa-
ges; that will also be in keepmng with
the Gandhian ideal, sp that they may
not have to depend upon Bombay
or Ahmedabad and if Mr. George
cannot get two wagons 10 send clothes
the price of cloth 1n some for cor-
ner of the country will ghoot wup.
We shall have to build 1p an effi-
cient public distribution system. I
know there are 2.31 lakh fair price
shops to give essential items and
three thousand hostels are beoing
supplied with things for the benefit
of students. Inspite of those good
things which the governmant has
done, the public distribution system
is not adequate and it is not going
to meet all the rising demands of
consumption of our ‘people in the
countryside. Therefore, cvery place
mugt have @ consumer store where
you can store some of those items;
then you will be able to control the
market economy. We are going to-
wards socialist ideals: let us try to
give up the kind of mafket economy
which is also difficult to control
tully.

SHR] SHYAM SUNDER MOHA-
PATRA (Balasore): Mr. Chairman,
I support the Bil} with all my heart
because I say that there js a reslistic
appraisal of the whola situation, The
Prime Minister has stated times with-
out number that “Special care thould
be taken to ensure that there is no
shortage of eossential commoditics.”
There is no denymg the fact that the
the hoarders, blackmarketecrs and
racketeers and 'those who want to
undermine the economic progress of
our country are our worst ene-
mies and if there is any sec-
tion of the people who are try-
ing to subvert our economic pro-
gress by taking advantage of the
situation of flood or drought or short-
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age of corumodities, it 3y only the
economic offenders who are doing it

16.29 hrs.

|Mr. DEpuTY-SPEAKER in the Chair]

I am sure this Bill will strengthen the
hands of the Collectors, Additional
Collectors, S.D,0s. etc, to tackle the
situation within the ambhit of law. But
1 have a note of caution for the gov-
ernment. Sometimes bureaucrats act
with high-handedness, regardless of
the fact that the opinion is something
different. They will be very much
strengthened by the powers entrusted
to them by the munister, ip my con-
stituency of Balasore., there s a
place rnlleq Soro. Last yoear, the
Collector, Mr, R, N, Senap.i, arrested
about 15 people, as they wera found
to be acting 10 A manner prejudicial
to the interast of the commumity.
They were trading in esenlial com-
modities and involved in smuggling
across the border to West Bengal. It
s0 happened that within a month,
there was s0 much pressure on him
from wvarious sections of the sec-
retariat at Bhuvaneswar sng he had
no alternative but 10 releage those 15
puople, This is hyperbolic non-sense,
On the onc gide we suiy, we must
strengthen the hands of the Collector,
but if theie js a good Coilector trying
to do some good to the commumty
by brining to hook ¢conomic offendars,
you put presure on him and compel
him to release the culprils, Simul-
taneously, there are police officers who
will take advantage of the situation.
In my State, there are Police Super-
intendents who will take advantage of
the situation and put people behind
the bar under DIR, MISA oy some
other Act. The minister should be
very cautious to see that this is
implemanted in 8 way go that the
people are happy. After all, what is
the summum bonum? The people
should be happy, the country should
progress and all sections of the society
must proceed to a stage of egnlitaria-
nism. But the worst enemies today
are the sconomic >flenders who &re
hand in glove with the officer class
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»
ang the milnister should be cautious
about them,

Inflation 15 going down in the
country. In 1978-74, according to Mr.
George, inflation was riding at a speed
of 2 per cent per month ang it
continued for severs] months, By the
end of 1875 it came to almost
minimum inflation, Today the country
ls making good progress. Mr.
George saig two months ago that
thene was g rise in the prices of com-
modities between Apri] ang June to
the extent of 4.7 per cent, Wiy was
it 50? In July, Mr. Om Mehta, the
Minister of State :n the Ministry of
Homa Affairs, had to advisz all the
State Gevernments to use MISA and
other measures drastically against
economic offenders, because cven
during the emergency, the ccomnomic
offenders, racketeers, hoarders gnd
b'ackmarketeers somehow or other
think that the emergency has brcome
normalised and they can tuke advun-
tage of the situation. In everyv section
of the people, we 'ind today a climale
of normalisation. So. the Jovernment
should be still more vigilant to cee
that MISA, DIR and other provisions
are used ruthlessly against economic
offanders and anti-national elriments.

Production is going up and there is
no recession today, as Mr. Pai, the
Minister of Industry, said. I must
congratulate Mr. Pai on this. The
industrialists have been giving a false
conception to the people that there is
not much of production, that there is
recession, that there is no scope
for export of our goods to foreign
countries, etc, They create such
a climate through the news-
papers owneq by them. It is
very good that the Minister has
come forward strongly, sayin? that
there is no recession, India is not an
under-developed country Mr. Poi
said on the fluor of the House {inat
India is a developcd country and we
are able to export industriul goods
and technical know-how fo foreign
countries, Ag Mr. Panigrahi rightly
sald, the government must he vigilant
about the prices of not only colsumer
items but also industrial goods. An

hon, member on the other gide said
that the prices of medicineg are in-
creasing. I read an article where found
that Vitamine C, B Complex &«nd
elixirs are available in foreign
countries, UK and Europe at 3 price
which is 10 per cent less than what we
are paying in India. It appeared in
the newspapers only a weex back, It
wag written by 3 correspondent who
was based at London. I want to know
whether this ig a fact. If so, Shri
George should pa more vigilant and
see that the medicines come under the
essential commodities,

1t 15 true that this Bill will not only
strengthen the hands of the Collector
but will also deprive the economic
offenders the right to go to the court
as often as they like. But jt will all
depend upon the attitude of the
bureaucracy, of the Government. We
should see to it that people are not
unnecessarily harasted. If we take
away from the person concerneq the
original and ask him to have recourse
to a photastat copy, how is it possible
to function? It is not poasibie; it is
difficult. He cannat go to a court, So,
thesa things should not be Inst sight
of. Everything depends upon the
attitude of the Governmeni and the
way you want to deliver the goods.

If vou strengthrn the hands of the
Collector, ADM, SDO and police in
a proper way, things will run well
By if they try to take advantage of
the situation, it w:il be aulucracy;
sometimeg it will tend to becomne €ven
mobocracy, When we are striving to
build an egalitarian society, let vs not
s'rengthen the hands of the bureau-
cracy Lat us function in the interests
of the common man and let us
accelerate the 20-Point Programme,
which is the stmmum bonum of cur
economic progress, as outlined by our
Prime Minister,

SHRI B. V. NAIK (Kanara): Mr.
Deputy-Speaker, Sir, I think every-
thing that is worthwhile that has to
be said sbout this Bill has slready
been mentioned,
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One of the provisions of the Bill
says:

“4o sell the whole or g specified
part of the quantity held in stock,
or produced or received by him.”

Suppose a farmer has one or two
acres of land and produces 10 or 15
quintals of a crop, is he expected to
sell the whole of 1t, if it is found
necessary in the eyes of the ordering
authority to take over the whole pro-
duce? In other words, what has been
evolved as a system of levy, can 1t be
made applicable to the entire gross
produce, on the holding of a farmer?
Acgcording to this law, which ought to
reflect the intention of the legislator
as to how he intends to admunister
this law, a farmer can be asked to
part with the whole of it, Why is it
that you want to have such overall or
such sweeping powers in the hands of
the levying authority? 1 think it is
time that the Government itself modi-
fies this when it comes to the agricul-
tural produce Suppose I produce
cloth, or edible oils, or if I am a fac-
tory owne:r, Government should have
the right to requisition the entire
quantity. But when the producer con-
sumes as of necessity some of his
produce, it has got to be delinked I
think this sort of power should not be
there, either from the point of view
of the farmer, or from the point of the
view of even the Government

1 think today in our country the
Food Corporation of India, the State
Food Corporations which have been
started by the various State Govern-
ments and all the public storage sys-
tams put together are holding nearly
10 million tonnes of foodgrains. 1 had
put the figure at 16 million, it could
be more. 8o, we have got the highest
amount of stock of feoodgrains, but
has the Government, through the State
Governments and the Food Corpora-
tion of India, tried 1o evaluate the
storage of these foodgrains obtained
from the cultivator at the levy price
which is considered to be a fair price
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from all other points of view, but
which is not necessarily the market
price? On the basis of the limited
personal intimate knewledge which I
have, I can say that one-fourth of the
foodgrains storeg by the Karnataks
State Food Corporation is not iIn a
good condition. The hon. Minister can
send a study team.

Therefore, you have on the one side
deprived the farmer of a fair price
which he could have got by making
his own arrangements even with the
usurious man in between, or at least
used it to feed some people or cattle,
but you have held it under the system
of control. and you are not able to
sell it. This, that and the other or-
derg are to come, I understand the
handicaps of the system under which
Government functions, but then you
have deprived the farmer for the ex-
plicit purpose of helping the consu-
mer. and actually you are destroying
it in your storage. Will the hon. Min-
ister kindly depute a study team, at
Icast to those areas where specific 1e-
corded complaints have emerged, to
see the condition of the foodgrains
stored there? Considering the nature
of the distributing apparatus, I feel
that there are a number of issueg in-
volved in this So. I hope the neces-
sary exercise will be undertaken by
Government

ot s feqrisre (Wdr):
IR FERA, W1 qHT R YT 1S
wEAT ¥ | At Pt gan A TaT M
t ga &1 At & qada war g WR AN
A%aL § 39 § oy gy v wERA
afey wadt ary gaehqdne =t ¢ fw
fra aw ¥ gawd2or @ w@r § %
g ¥ g4 W @y E 1 ¥@ &
F7C frarz v ft grwwar
ag aga wEgAqu  favq § WX S 20
geft e § 3@ & el T8 Y el
wg far war § 1 dfww AR a7 *g,
are ®  afew 9x a1 wT oy W, gt
wigt & wlte wd § wrar I €& frmer
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qEw o warn weed faeedt o €
wrav ¥ faer oft § av o), T R wae
fiywrre 3T 1T a7 w7 ¥@ A ww WY
arw g Fe g o S wg gy
aft ¥ iy o fe g ¥ g § W
o & Py s Y st &)

Xy owd W gre W
Wit 7g &1 fiF e s £ O
aqT QW ardr 7 w7 fE Fawe ¥ IE
W g st § I B FEET (R
g s § afew fodw & ¥faw
qT WEFT AR 37 TI4€ F1 AT
s § Wi agy aam wi w fokgs
W R § 1 39 e a7 o7 F AW
gt o & fm wig Wra @, vg 1w
wug % oW 9, M g& A & g
ard, wa o & fowmas v § fs o
# Afer arw &, gfw o @Pa 16 FT
it &, & qWIt g9 A %S T W
t X w9 famar g &0

gd a8 @AW §ar wifgq fE waar
&1 warg & fag gw 9 & FAT Wy
§, & sqO%dT ¥ wrwa AF N, Wil
T ¥ 34 W@ A 3T A e g
g ¥ Gt aefielt Ay #Y & fis ag FTar
® 3T 77 gF of W ghEdz wwyhe
¥ A% | gArd aaifes Al
A T {1 ¥ I
wwadt &t amy agy w7aw § | ® fofag
e AT ar T y I FAE
afer geerd saafal & fasd aad
¥ wowa wady § o

wdua aarf & wgEy N aga
wowa § ) fr%e Cedwd €1 ag wed
g § fix wa a# a3 wwaT 8 sT0T
gl v 8, & g7 w3 & fir dar s
Wi g I A @@ A@ wRE
§ & ¥ o of 7z ¥ qtwry WX §)

® ®r ATl AT weww v
& QIX T AT 7S @y § O ww vt
1€ qeftaa wrdf §, o g7 o Wt )

@ w1 ¥ faq dzw wadiz e
fasierlt @z nadizw o oiw AW §
T Bz mddz g fasddt feiwe
wift O” s sHwfEl ot W
& oxw gy & gA W v
fremar § e garo fefgequr favew
AT ARE ST FW KL AT A HS
fareal &1 s gade o w1 dzw
AT 99 g A qET A, 41 Y
87 maddzw § avqr N e ew
At ¥ sarer wqry A |

wrr gy ag § e g e &
axfai & gftseww shge ot
q 7 8 ¥few o (sfgua Myaw
wyaT A gl & 1 Al & o gw Ay
faremam « § 6 Wi g9 ¥ aea we
& AT R, qW qw A Fa v g g,
afer s ¥ (xfgaw srgw femry
T & qaT FAq |

agr as Al w1 e §
feseft W % gty ag & fir geTrare
9y A AT agy 6wy § Wk
fnz frar 33 § f qae At & g ax,
20 AP SN X WAT FOR &
farg, g9 % w9t w9l ¥ 15 T 20
TIRe w40 &7 X {1 wwHAd @
frm-@ ®T g 9@ g WA
ffmagt ga & wlad w7 Wy
fHE g dsat T AT, WY
g grEEM AT & 1 9 wIW gard
AR W1 v AW & sty &
s far g

0PI WA Ay, ¥fer s
adl ®T AT, W A KT AT ¥ &q0A
| & sw N aid AY
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¥ daw oy, wgt Sww AeAE wTH
wmkaw, v fefievaw g,
X w7 w3 W & 1 W FOeR
wg Wl A & art e @ g wi

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL 8UP-
PLIES AND COOPERATION (SHRI
A. C GEORGE) Mr Deputy Speaker,
Sir, during the long debate on this
vital amendment to gn important Act,
1 must confesg that the hon Members
were extremely cooperative and I am
thankful for the unanmmous support
which was offered by this august
House to this amending Bill

The general tenor of the debate was
that even when all the hon Members
unanmously appreclated the intention
behing this move, quite a few of them
cautioned the Government that the
implementation has to be careful
There were apprehensions that it mav
be misused there was a feeling that
perhaps the entire success depends
not only on the wording of the Act
or the amendment but on the spirit 1in
which 1t 13 implemented specially as
many of my learned friends pointed
out we are handing over powers trom
Parliament to State Governments and
State Governmentg to district autho-
rities Government 4o take note of
this word of caution, it 1= a well-
intentioned werning, and we do take
note of the various other sugpestions
also given by the hon Members

About the different provisiuns of
thig legislation, some genuine doubts
have been exp.cseed by some hon
friends I will start with Mr Nak,
who spoke towards the end of the de-
hate He has expressed his own fears
as to how it affect, the farmer, he
wa: talking about ‘the whole or part
of it I may bring 1t to his notice
that this 18 aonly an enabling provi-
sion In the case of a rice mill, say,
in Punjab the extent of levy 18 as
high ag 80 per cent, but in the case of
small cultivators—] am sure the hon
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Mamber s sware of this—they are
normally exempteq from thy levy
That 13 why, we use the term ‘graded
system of levy' because, after a par-
ticular ceibng, graded Jevy opersies
All the same, we do take note of what
was mentioned by Mr Nalk As I
have said, this is only en enabling
clause—‘where the whole or part .’
Reing an enabling clause—and we
take note of all the fears and appre-
hensions expressed by hum—it will be
implemented and executed as per the
provisions of the other clauses OQur
intention is not to haress the farmers,
espacially the smallest amongst them,
it 15 our intention that the levy 1s
taken from the big farmer Even fn
mplementation, T can assure the
House, we will be consmiderate when
we tackle matters connected with poor
farmers who may not be aware of
every legislation anj all other rules
and repulations

As has been pointed out, we do
want to handle the trade and indus-
try when they show signs of going In
the wrong way We take pride—and
even the woist ciitics concede this—
that 1n this country we have been able
to contain the inflation and bring
down prices and stabilise them at a
reasonable level In October, 1974
whepn we were having an inflationary
rate of nearly 30 per cent and the
whole sale price ndex was nearly 332,
we had certain very rtigig enforce-
ment measures taken by the Home
Minictry and the Finance Minstry,
and some positive measures ‘were
taken for streamlining the public dis-
tribution system On 26th June,
Emergency was declared, and on that
day the wholesale price index was
312 During the past one year, we
have been able to bring down the
prices to a reaswonable level In this
House, on more than two or three
occasions, I have expressed the view
that it 15 not the ntention of the
Government, especlally when we
deal with agricultural commodities, to
bring about a crash in prices Ido
not want to tell the House every day
that yesterday the price was 20, to-
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day §t is 19 and tomorrow it will be
18 and all that, That js not our in-
tention. Our intention is not to bring
down the prices every day; we do not
want to bring about a crash in pri-
ces. Our intention is to bring down
prices to a reasonable level and gee
that prices are stabilised at that level.
The basic purpose is to see that the
consumer gets at a reasonable price
ang the farmer get; a remunerative
and encouraging price; it should be
remunerative so that he may go in
for the next cultivation, Otherwise,
we may be happy with low prices this
year, but the farmers wil]l not have
the incentive for producing more, and
next year we may have to pay
ftrit...... (Interruptions)

AN HON. MEMBER: Only the con-
sumers are being looted.

SHRI A. C. GEORGE: I thought the
hon. Members would appreciate our
basic intentiong which I was mention-
ing.

SHRI SAMAR MUKHERJEE (How-
rah): Intentions are good.

SHRI A. C. GEORGE: That is yre-
cisely why I said that we take note
of the caution given by the members
in respect of implementation. I was
explaining the intention and I was
accepting the warning given by the
Members that implementation js the
most important thing.

Up to March angd April we were able
to bring down the prices rather steadi-
ly and bring 1t down to a particular
leve]l when the wholesale price index
which was 332 in September 1974, 412
on the eve of the Emergency, was
brought down to 283 which was the
price level existing exactly 24 months
prior to that. This 1s a unigue record.
But there was some feeling that in
some itemg the farmer was not getting
& remunerative price. T might bring it
to the notice of this august House that
at that time there was g criticism and
a hue ang cry was raised that in some
of the farming and producing areas
like Gujarat, Tamil Nadu and even
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Maharashtra in one fitem, that is
groundnut, since the prices came
down to a level of Rs, 3.75
per kg for the groundout oil,
the groundnut price was not re-
munerative, that we must give a sup-
port price, we must export, we must
take remedial measures and that we
must remove the glut. Well-inten-
tioned suggestions, Then certain reme-
dial measureg had to be taken, Even
to-day in the basic items of wheat, rice
and other foodgrains, I am sure hon.
Members will agree with me that it is
almost on a plateau, rather steady and
stable. There may be a small tHluctua-
tion this side and that side, but, by
and large, the reportg from all over the
country are that at least in foodgrains
the prices are rather stable. Mr Naik
was pointing out that we have a super
burper crop. We have a comfortable
situation and if there is any particular
pocket of scarcity or difficult area, it
it 18 brought to the notice of the go-
vernment. I am sure—some members
are saying that there may be a few
pockets or areas where there may be
some difficulties—we are in a very
comfortable position and we need not
be apolegetic and we need not take
any alibi. If there is any pocket of
scarcity, the government js in a posi-
tion to remedy the situation....

DR. RANEN SEN (Barasat): Why
then the prireg are rising when there
is no scarciiy?

SHRI A. C GEORGE: If yoa could
specifically point out one item—I am
not saying that in this vast country
everywhere it is a paradise, there may
be, due to transportation difficulties
or flood situation or some other bottle.
necks some areas where thers may be
difficulties. But if it is brought to the
notice of the government, we have a
very comfortable stock ©oosition and
naturally we ran take remedia}
measures.

During the past twom months, there
was some difficulty felt about eaible
oils, As I explained in the House
yesterday and on quite a few occa-
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sions, we are taking some measures
to see that for the mnext two weeks
-when we expect the new crop to come
4n, the supply position is kept at an
even level and even ad hoc measures
are taken to see that till the new
crop arrives, till the 15th September or
s0, we are quite alert and alive to this
problem.

There wag a point expressed by my
friend, Mr. Goswami, that in this
amendment, the provision regarding
-original and copying the documents
will cause hardship. Sir, there are
quite a few instances when our trade—
some of these people when they are
caught, are very clever—were tamper-
ing with the records, In a meeting of
the different States, the Civil Supply
Commussioners, Food Departmen* offi-
cials and the Ministers were very
emphotic and there was a undatimous
request from all the States that some
changes were necessary and that there
were quite a few cases when even
guilty people went scotfree. So, in this
context and because, according to the
Indian Evidence Act, the omginal has
to be given the weightage, and only n
that context we have made a provision
that the original may be retained by
the prosecution and copies be given.
1 had said that there might be some
difficulties but in the matter of im-
plementation we will see that this type
of hardship does not occur and the
cases are disposed of as quickly as
possible If the person is innocent, we
will see to it that hig case 1s proved
but, till that time, since various ins-
tances are there where the originals
were tampered with, we may be con-
strained to retain the originals. But,
a8 I said, in the implementation, not
only this point but every other point
mentioned by the hon. Members have
been taken note of and we will see
that the hardship is minimised to peo-
ple who are genuinely by some chance
innocent,

1659 hrs.

[SHr1 P. PARTHASARATHY
Chair]
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Just because the monscon happens %0
to be delayed or a bit late, some of
the traders were just waiting on the
wings to get hold of the earliest op-
portunity when they could exploit
the situation. If there is slight delay
in the monsoon, they think, this is the
best time to do hoarding and cause
artificial scarcity. On this occasion,
when we are passing an important
legislation, I request trade and indus-
try to reconcile themselves to the
spirit of democracy instead of trying
to indulge in guerilla warfare or
skirmishes thinking that opportunities
will come when they can exploit the
situation.

17.00 brs,

Certain points were made sbout
prices of articles going up. I am not
trying to impress this Housz with
statistics. But what I say 1s that let
us not be panciky. I will give figures
of the latest wholesale price index.
The latest figure of 14th August is
308. At this time last year this was
3111. While saving this I @am not
saying that we could in any way be
complacent, but what I say is that this
phenomenon should not make us
panicky at all. Also the fact that
prices have been brought out and we
have brought down inflation should
not also make us complacent. So,
in our approach towards these essen-
tial commodities we are trying to be
more vigilant, more alert and more
stringent, in dealing with trade and
industry throughout,

This brings us to a certain line of
thinking, namely, the consume:- pro-
tection movement. The consumer
protection movement has to be more
elaborate, more comprehensive and
more effective. Even this legislatiom
is only a part of this consumer pro-
tection movement. When we see this
in the international context even this
Consumer Protection Movement it-
self is a movement of fairly recent
origin. It is a comparatively new
phenomenon. Even in western coun=
tries this movement is only recently
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develdping. Sometime back I had an
opportunity to visit some of the
countrieg; where consumer protectior
movement was gaining strengthen and
momentum. In Sweden they have got
consumer ombudsman where there is
constant vigil over the quality, gqan-
tity and price charged to the consu-
Tners.

SHRI C. K. CHANDRAPPAN (Tel-
licherry): Here in Delhi we had a
big consumer protection movement
which resulteq in the formation of a
Coffee House in Connaugt place. Now
this has been smashed and nodbody
has cared to afford an alternative site
for them. Is this the way of pro-
tecting consumer movement, I don’t
know,

SHRI A. C. GEORGE: Smashing of
a building which perhaps was in an
unauthoriseq area cannot be ponted
out as an anti-consumer measure. I
also share the feeling for coffee just
as Mr. Chandrappan and all facilities
to be provided in this regard will only
be appreciated by me and encouraged
by me. In Denmark, the consumer
ombudsman during the last three or
four years has made a real impact.

In UK. it ig very interesting to note
that for any item, if a manufacturer
wants to increase the price even by
the slightest level, he has to take the
permission from the Prices Commuis-
sion. In the USA., the Consumer
Productivity Council and the Federal
Trade Commission are making effec-
tive efforts in the matter of consumer
protection.

You are aware of the movement of
the consumer awareness that has
happened in this ecountry. I shall
spend two or three minutes on the
movement to tell you how the move-
ment could be built up in a country.
That can only be done by the Con-
sumer awareness. In March and
April, the prices came down to a
comparatively low level. There were
nearly 2.5 lakhs public distribution
centres that were mentioned which,
1 concede, are not enough in a normal
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situation. We ure havnig a very very
disappointing experience with our
villagers who have stopped patronis-
ing the public distribution outlet—
may be 2.5 lakhs public distribution
centres are not adequate or may be,
these 2.5 lakhs public distribution
points were not properly patronised
by the consumers.

This is understandable because in
our village the system of trading is
by our retailery who are also in a
way small bankers giving credit and
getting the payment at the end of a
week and all that. The public distri-
bution system can grow to a level of
normalcy and be sustained and be
an effective service to the country
only if there is consumer awareness
to see that this js patronised also. It
is a Tofig process. 1 was only men=
tioning that any consumer movement
can only come from the consumer
awareness and the consumer resis-
tance. In & country like ours, this
is a congenial atmosphere where
different measures can reallv be
effective, where we cannot quarrel
with the instruments and thc mea-
sures that are available,

This is the time which is best guited
to biuld up the public distribution
gystem as well as the consumer
movement. We are thinking of, as
some hon. Members pointed out here,
bringing 1n a comprehensive legisla-
tion to take care of the varlous con-
sumer protection measures. Regard-
ing adulteration, there were so0 many
complaints. Also there were so many
complaints regarding underweigh-
ment, undermeasurement and cheat-
ing in weights. Also there were lots
of complaints during the past one
year. By the Packaging Commodities
Regulation Order, to some extent, it
has been checked. But, I do not
think that it is completely satisfac-
tory. About the cheating in publicity
ang claiming a lot of exaggerated
claims or trying to cheat or decive
the consumers by wrong advertise-
ments and wrong publicity campaign,
I would say that these are all diffe-
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rent defects in our trading systems.
About the distribution costs, we ure
absolutely clear in our munds. (In-
terruptions). In order to bring down
the prices at the consumers level,
the cost of manufacture, we do find
wn interesting phenomenon  where
even after fhis passes on from the
hands of the manufacturer, there are
various tiers of distribution, the dis-
tribution agents, about which Mr.
Mayathevan was saying—the existent,
non-existent and imaginary and yet-
to-be-born sole selling sgents—which
do not serve any social purpose
There may perhaps be some arrange-
ment between them and theiwr brother-
in-law. That 158 why I say that sole
selling agents do pot serve any social
purpose. They will serve only the
wholesalers, the retailers and so on
ang so forth but the time it passes
from the different existent and non-
existent, different required and not
required tiers of distribution and, ul-
timately. when 1t comes into the
bands of the consumers, the prices
may not have any relevance at all as
to what gain has gone to the manu-
facturer—the company. We have also
identifieg a few items of essential
commodities and we shall watch their
distribution right from the manufac-
turing level to the consumer level to
take care of the prices Our inten-
tion 35 to closely examine how far the
existing sole selling agencieg serve
the purpose relevant to the social
situation

As regards the socalled commission
ugents, the retailers, in a big country
like ours, from the manufacturing
pointg there is a long haulage rurrang
to 1500 to 2000 to miles or so, I do
concede that certain tiers of distribu-
tion points may be needed. But, if it
does not serve any purpose at all
other than passing of & certain com-
mission back to the consumer or for
sharing it by a certain arrangement,
we shall closely scrutinise the distri-
bution agencies of the major essential
iterns and shall take up the remedial
measures.

!

AUGUST 28, 1978

(Amdt) Bill 264

I am thankful to the Xouss for
giving very encouraging comments
as well as suggestions for this opera~
tion which is of topmost and of vital
importance because 1in the 20-Paint
Economic Programme presented by
our Prime Minister before the people,
the very first items is how best to see
that at least the bare essential mini.
mum consumption items by the
masses are given at a reasonable price
and they gre assured of their required
quantity.

Ag the topmost item of topmost
priority for the common man, I hope
the spint behind this legislation which
18 only a humhle attempt, will he ap-
preciated and hon members wi'l co-»
operate and help in building up a
movement which will
serve the country

DR. RANEN SEN: He was speak-
ing about delayed monsoon and
scarcity pockets Is it pot a fact
that vrnices starteqg rnisng i March
when there was no guestion of mon-
soon and no question of scarcity?
There was abundance in the country
then

SHRI A. C. GEORGE: The position
is very clear. The prices of the items &
which we are speaking of started
going up only 1n May.

DR. RANEN SEN: No, no.

SHRI A. C GEORGE;
agree to it. The flgures are wvery
teling The lowest figure of the
wholesale price index was during the
last week of March and the first week
of April. It stood there till 15 April.
Subsequently slowly certain items
went up Even when it was Rgoing
up, 1n regarq to one item which has
been long debated, groundnut, the
priceg started going up only towards
the end of May, because I distinctly
remember & telegram from Gujarat
saying that we may have to offer sup-
port price. This was in the first week
of May.

I cannot

ultimately -
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SHRI DINESH CHANDRA GO-
SWAMI: In the case of seizure, you
have given the entire power to the
Lollector whereag in the case of con-
fiscation, there is a right of appeal to
a judicial muthority. The former may
lead in many cases to corruption.
Would you have fresh thinking on
having an appellate authority or some
other body to serutinise the Collec-
tor's order and see that it 1s proper?

Then as regards documents, evidenco
is based always on the original. You
can always ask the other party to
produce the original in a court of law
ang the court will draw an adverst
inference against the party if the
original is not produced.

SHRI A. C. GEORGE: I do appre-
ciate the spirit of the hon. Member's
suggestion. Seizure is only the first
stage of the confiscation proceeding.
All cases of seizure may not eng in
confiscation. The Collector may de-
cide that the seizure was not valid
or necessary or there was no infringe-
ment of the Act when the proceedings
started. Though I find it difficult to
accept the changes suggesied by the
hon. member, 1 can assure the House
that proper care will be tuken to see
that the powers that are handed over
through the State to the district
authorities are exercised carefully.
Even in the matter of enlarging the
definition of ‘Collector’ it is not below
the rank of Sub-Divisional Officer.
But extreme care will be taken to sec
that these powers are not misused.

SHRI M. C. DAGA: From Delhi,
you will administer the Sub-Divi-
sional Officer in a district!

MR. CHAIRMAN: Please rooperate
“The question is:

“Thut the Bill further to amend
the Essential Commodities Act,
1955, as passeg by Rajya Sabha, be
4aken into consideration”.

The motion wos adopted,
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MR. CHAIRMAN: We shall now
take up clause by clause considera-
tion. The question is:

“That clause 2 stand part of the
Bill".

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3—(Amendment of Section 3)

MR. CHAIRMAN: We shall now
take up clause 3. There are two
amendments by Shri Bhogendra Jha
and one by Shri B. V. Naik.

SHRI B. V. NAIK (Kanara): Sir, I
am moving my amendment No, I
which rcads as follows. I beg to
move:

Page 2, line 8,—

for “person or clasg of persons”

substitute “public persons or class
of public persons”. (1)

Sir, the relevant portion in clause 3
reads as follows:

“in the case of any such commo-
dity which is likely to be produced
or received by him, to sell the
whole or a specified part of such
commodity when produced or
received by him, to the Central
Government or a State Government
or to an officer or agent of such
Government or tn m Corporation
owneg or controlleg by such Gov-
ernment or to such other person
or class of persons ..."

1 request the hon Minister to qccept
my amendment whuch will make it
read “such other public person or
class of public persons”. I have not
understood what “the class of per-
sons” in this clause means. When I
say a ‘public person’, I mean this. We
have a large number of people who
have grown up, individual private
enterprises, who have grown up in
this country on the fringe of our
public sector, on the fringe of the
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public works department and forest
department, public sector enterprise
in the food trade. In the case of a
corporation they have their accounts
and records and they are accountable
ult:mately to the corporation, accoun-
tant general and controller general
In the case of a firm, private limited
or some other concern, it is also
auditable ang accountable to some-
body at least. But in the case of a
private being, I am dealing with food
and such other essential commodities
handed over to me, The collector
takes about 100 tonnes and hands
it over to Mr. X. What does he do
with that commodity? What is the
measure of the control of your de-
partment?

What is the
accountability?
my point?

MR. CHAIRMAN: You have made
your point. Than you,

private person's
Have I registered

SHRI BHOGENDRA JHA:
to move:

I beg

Page 2, ine 42,—
after “edible oils,” inseri—

“drugs, raw cotton, cotton wor
wollen textiles, sugar” (2)

Page 3,—
omit inc 1 (3)

SHRI A. C. GEORGE This deals
with food items. Please read 3(A).

SHRI BHOGENDRA JHA: I lLave
my reservations about what you say.
Here 1t 15 with reterence to the
person Whose goods are geized. One
thing 1s that controlled price shall be
taken into consideration. The other
thing 15 the reasonable price to the
consumers. You have said here
‘general crop prospects’. The crop
prospects vary from week to week;
it may be very good today but be-
cauge of untimely rains or drought, it
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may be different, say after a week
hence, It will be imposmble. You
cannot get hold of any officer ana
none will be accountable. [Beo, this
shoulq be deleted. It will defeat the
whole purpose of the Bill

SHRI A. C. GEORGE: I am sorry
I cannot accept any of these amend-
ments.

MR. CHAIRMAN: I will now put
amendments Nos. 1, 2 and 3 to the
vote of the House.

Amendments Nos. 1 to 3 were put and
negatived.

MR. CHAIRMAN: The question 1s.

“That clause 3 stand part of thg
Bill.”

The motion was adopted,
Clause 3 was added to the Bill.
Clauses 4 to 9, clause 1, the Enccting

Formula and the Title were added to
the Bull.

SHRI A. C. GEORGE:
move:

1 beg to

“That the Bill be passed.”
MR CHAIRMAN: Motion moved: ,
“That the Bill be passed.”

SHRI BHOGENDRA JHA: Sir, the
minister has talked about the public
distribution system. But here we have
got the whole power complex of the
wholesalers. Even during emergency,
they have been given huge amounts
by the public financial institutions
to corner gtocks and create artificial
scarcity 1 am quoting the minister
himself who had narrated at Bombay
that hoarding and blackmarketing
have caused the rise in prices. When
the wholesale traders are given money
by the State, how can they allow the
small cooperatives to function. This
government does not give money to
the Cotton Corporation of India to
purchase raw jute from the produ-
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cers, Here you cannot blame nature
or weather, The minister himself
said that there js a bumper c¢rop in
ground nuts, other il seeds and food-
grains. The government should pick
up courage and nationalise the whole-
sale trade in essential commodities,
particularly in foodgrains. People are
not gble to understang the position
where the producers get for below
the procurement price. I had been to
several places und the people are
saying, “Please sve that we get the
procurement price.” Wheat is selling
at Rs. 80 or 85 per quintal in Har-
yana, Punjab ang Rajasthan, but here
the prices have risen. I have got the
latest flgures supplied to me on 24th
August. In Bihar, the wholesale price
of paddy on Tth August was Rs. 115
per quintal whereag the procurement
price was Rs. 74. In Maharashtra,
wheat was selling at Rs. 125 to 135
per quintal on 14th August. In U.P.
it was Rs. 127. In Western UP, the
people were crying that *hey should
be given at lemst the procurement
price of Rs 105. The worst case 15 in
respect of cotton. In Andhra Pradesh
the price was Rs. 365 and the latest
price on 13th August was Rs. 472, a
‘e of Rs. 107 per candy.

The other day the Minister was
disputing my statements. I am pur-
chasing from the public distribution
system With your permission, 1
would like to lay on the Table a copy
of the cash memo which shows that
four kilos of mustard ol costs
Rs. 34.65 at the Super Bazar. It is
difficult for us to understand thus.
There is abundance of production and
still this is the position. Their
strategy 1s larger 1import of edible
oils and limitation on consumption,
larger import of cotton ang larger
release of sugar.

Is not there a total failure of the
Government? Someone should be held
accountable for this. Someone must
have to pay for this, There should
be a national policy. Now both the
peasants and the consumers are looted.
The present policy of the Government
is harming the consumers, the pro.
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ducers and also the nation. There-
fore, even now the Government should
pick up courage to nationalise sugar,
textile and jute industry and also the
wholesale {irade in foodgrains and
other essential commodities.

I welcome this Bill, because it will
strengthen the hands of the officers
in dealing with certain essential
commodities. But this is not the rea.
remedy. More effective steps should
be taken.
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SHRI P G MAVALANKAR (Ah-
medabad): Mr, Chairman, Sir, I shall
be very brief I have heard a few
speeches 1 this debate, and I want to
add a few significant points.

The whole difficulty 1s that Govern-
ment think that merely by legisla-
tion they can control or solve the
problem  If mere legislation were to
bring about solutions, I am sure the
hon. Minister and his colleagues
would have brought many more Billz
of this nature,

MR. CHAIRMAN: 1If there is no
legislation, you will say they have no
pOWeTs.

SHRI P. G. MAVALANKAR: I s
thinking of legislation which cannot
be implemented honestly and fully.
Moreover, my emphasis iz on the
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word “mere”, We must consider whe-
ther and where and when mere legis-
lation is sufficient.

AN HON. MEMBER: What clse?

SHRI P. G. MAVALANKAR: There
must be a will to implement what-
ever you have already legislated. I
can understand the amendment if it
means plugging of certain loopholes,
it it means improvements in the right
direction, but it will not help if you
merely increase the powers of the
bureaucracy, as this particular legis-
lation seeks to do, as we have seen
in the last 14 months. In fact, today,
26th August, it is exactly 14 months
since the Government of lndia de-
clared an emergency in this country.
By this, they are not only extending
the powers of the executive, but what
is more important end much worse,
they are increasing the powers of
bureaucracy at all levels. There is
no appeal; there is no justice any-
where. In thiz atmosphere, are they
going to get the consumers' interests
protected merely by =dding to the
powers of bureaucracy and the ad-
ministration? That is the point which,
1 think, the Minister will have to
answer, if not to us, at least to his
conscience, 1 am sure, he has one.
That is one aspect of the matter.

The other thing is about the price
rise. No matter what Government
claim or say. the propaganda is one
thing but the truth is another. Liking
a thing to happen is one thing but the
reality is another. The reality is that
price rise in our country, in most of
the things, has not been going down
but in some cases, the price rise has
been showing an upward tendency.
Not ¢only that. Accompanied with
that, there are also inadequacies of
supplies. I am coming from Gujarat.
I know how people are suffering for
want of oil. Oil has suddenly dis-
appeared. You will be gurprised that
only two months back, we were told
that the groundnut crop in Gujarat
was fantastic, phenomenal and un-
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precedented and, within two months,
with Id, Puja ang Diwali, all these
festivals coming very near, we are
told that ol has suddenly gone some-
where else. I do not know where it
has gone. The whole point is this,
Where is you system? Where i, the
implementation of your system?

My next point js about the public
distribution system. After all, it is.
meant main.y for the weaker scctions
of the communily. Only yesterday, I
altended a mecuing in Ahmedabad in
the Colector’s office, the monthly meet-
ing of the MPs and the MLAs frem
the District, and I said, the same thng
there that not enough is being done to
cure for the economically weaker
sections of the community., When it
comes to talking in terms of propa-
ganda on radio or television, the Gov-
ernment goes oul massively in tcrms
of justite for the weaker sections of
the community but, when il comes to
the implementation part of it, not even
an ounce of that is done. I agree with
my hon, friend, Shri Sambhali, that we
must awaken our people i¢ the need
for doing something for the weaker
sections of the commuuity. The
propaganda is necessary. But if you
only go on doing propaganda, not im-
plementing what you say, then you
are creating a very bad situation-
which will recoil not only on you but
on ourselves, on Parliumeni, on Gov-

ernment, on the entire country and
everywhere,

That is why I am reguesting the
Government, if they really wan: the
interests of weaker sections of the
community to be looked alter, they
should see that the wcaker sections of
the communily are not cheated, on
one hand, by the merchanig and, on
the other hand, by artificial scarony
of goods, essential commodilies sudten.
ly vanishing somewhere. You must
also control the praclice of profiteers
ing. Al this will have to be done by
a careful, systematic and planned ap-
proach by the Government, There.
fore, in veiw of these approaching
festivals, something has to be donme.
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{Shnn P G Mavalankar]

But 1t is not only a question of festivals
Do you want eve~: cday of 365 days a
fes wval day Only then vou will give
us some relief” Then we must pray
for evervone of the 365 days to te a
festival dav But that will be reduc-
ing the whole thing to absurdity

The Government will have 1o be
caretul in seeing that essential (um
modities do not go out of «lixk and
cainculation or out of surflv that
weaker sections of the comnumly cre
properly helped that the price rise s
controlled and that in «pile f Frmer
genty and LCmergencv or n) Emer.
gency the bureaucraty ing the dm
nistration do not get un upper hac' over
the consumers and thit they do not
act 1n a way whith 1s both arbitrary
and hmitless

The<e are my pownts 1 im ncl real
1y opposing the Bill in subsiaoie  But
1 am mentioning these points to say
that unless you Jook after all these
thinge it will be only adding to more
difficulties rather than solving some
of the difficulties

THE MINISTER OF SIATE IN 1HE
MINISTRY OF CIVIL SUPPI ILS AND
COOPERATION (SHRI A C GFORGE)
Mr Chairman Sir even at the third
reading of the Bill | am glan that dis
tinguished Members came forward
with nul only mportant .Juggestions
but excellent <pirit of codpuiation As
Shr1 Sambhali pointed out this 1s one
point of discussion whith 1 ust go be
yond narrcw  barriers nl the marty
politics because what we 1re discus.
sing ¢r whal we are try.ng to do Is to
fatilitate distribution of essential
items of mass consumption even to the
poorest man at least to the eatent of
the barest limit at the most 1eascnable
price So if this 1s the approach to
the whote problem there cannot be
any divimon based on pai'y politics
Thgt is precisely why I say that I take
note of all the suggestions in the bhest
sparit
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I would refer to Mr Mavalankars
point regard.ng festival season If vou
analyse the price situation that had
obtamned during ‘the past 28 or 29 years,
you will find that almost every year,
from the end of May uplo the middle
of October the prices had started go-
ing up because this 18 norrmail 7 known
as the lean season before .he arnval
of the khanf crop

SHRI BHOGENDRA JHA Does the
lean »>eason add something to the
value of the article?

SHR] A C GEORGE This year,
learmung from the expericnice of the
past years we hive becen exircmely
cautious As ] hive saudl during the
festival season there 15 4 tendency on
the part of the traders ‘o cxploit the
Siduation This 1s a five week season
For example we have 1n the south on
the 6th September Onam fostiv 1l then
then Ganesh Chaturthi th~n Diwali,
then Puja 1n Bengul ind then Id ana
so on  What I am s1ying 1s that dur
g ths five week period we have so
many  mportant nationil  festivals
Fvery veir during this period we see
an dttempt on the part of the traders
to Jath up the prices pspecially of
sugir edihlc oils foodgrains and cloth

thest are the three or tour items
according to our analvsis-and 1t 18
also tommon knowledge--where the
trade s make best eflorts to exploit the
situaton  We are taking pre emptive
iction adyance daction

Wherever there are pockets of scar-
city we are trying to see with the help
of the State Governments that most of
the items are reached there in ftime,
that there are no transport bottlenecks
Especially after 16th July when the
Finance Mimster held a meeting— when
prices showed signs of gomg up—,
more than 2 240 raids have taken place,
I need not say how many arrests have
taken place The trade and indus-
try now know that Government 1s not
relaxing and is maintaining the spirit
of Emergency which is mainly to take
care of the interests of consumers I
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can assure the House again when you
are offering this cooperation by way
of unanimous support to thig Bill, that
the Government will nat relax in
taking measures for consumer protec-
tion.

MR, CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was udopled.

17.44 hrs.

FACTORIES (AMENDMENT) BILL

MR. CHAIRMAN: We ncw take up
the Factories (Amendment) Bill
Mr. Raghunatha Reddy.

THE MINISTER OF LABOUR (SHR1
RAGHUNATHA REDDY): Sir, 1 beg
to move*:

‘*That the Bii]l further to amend
the Faclories Act, 1848, ag pussed by
Ra)ya Sabha, be taken into consi-
deration.”

The health and happines, of the
working class are the very toundations
of production, productivity and pro-
gress. These essentials are no. mere-
ly confined to the narrow precincts of
ihe shop-floor but extend beyond the
walls of the workshop, into the very
life and living of the labour force. The
main purpose of having a Factories
Act is to regulate the management 1n
the interest of the workforce. Unlesy
the hands of the working class are
safe and secure from hazards of
disease ang disablement, the prucess of
manufacture can be neither perfect
nor efficient, The hands that shape the
production processes graduully shape
and direct the destinies of o nation,

The present Factories Act was pass-
ed in 1948 and came into effect from
the 1st April, 18949. The Act was last
amended in 1954, The working of the
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Act was discussed at the Annual Con-
terence of the Chief Insprctors of
Factories. The various amendments
proposed at the Conference and the
suggestions made at the 16th Session
of the Labour Ministers’ Confercnce
for appointment of safety officers and
for enquiry into fatal accilentis, efc.,
have been examined by the Gouvern-
ment in consultation with the State
Governments and all-India organiza-
tions of workers and employers. The
Bill, which is before this august House,
incorporates amendments in respect of
which there is a fairly large meacure
of agrecent amongst the vairious
interests.

1 now proceed lo explaia briefly the
nature and scope of some of the im-
portani amendments: —

(a) It 15 proposed to widen the
scope of the existing delinition
of the term ‘worker” in the
Factories Act so as to cover
certain categories o{ persons
employed in factories but so
far taken to be outsile 1he
protective clauses of the Fac-
tories Act. Contra li.bour of
all employed direvtly or
through any agency wi'h or
without the knowlecige of the
principal employer will be
covered by thi. Bull before the
House.

it is propoused to inseri an ‘explena-
tion' to clause (m) of section 2 of the
Act so as to include all the workers in
different relays in a day for the pur-
pose of bringing such factories within
coverage of the Act,

In certain exceptional circumstances,
workerg may have o work near une-
fenced matchinery. The presci.d provie
sions ¢encerning this type of work ure
proposed to be amended so as to clear-
Iy define these circumstances and to
spell oul the precautiong 1o be adopted
in such cases,

Experience has clearly indicated the
advantages in assigning the staff func-

RS — A A

*Moved with the recommendation of the President.



